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ST&TE LEVELENVI RQNMENT MPACT MSESSMEHT AUTHORITY

Dr H.Mﬁ.LLESHAPPA HES,

3rd Floor, Panagatiizslizal,
MEMEER SECRETARY

No.1 Jeenis Road, Saidapet,
Chennaiis,

e 10.04.30

To
Thim SR Ra;endra n_.,
13—43.&, Preetha Bhavan,
Pathivilai, Chithral PO
Kenyakumian PO - 629151
Sir,

Sulx SE!A;F& ™ wPrcﬁposeﬁ Rough Stane: Quarwmg at ‘&F N 191}1, Kasthumangapumm

Villags, Raﬁhapuram Taluk; T‘mnelw" District by Thiru SiR. Rajﬁndran, Environmertal
tlaarantez Reg,
Refi L. Your Appiication for Eiod 5 8.11.2013 & 28.01. 5043
| 2. Présentation detzﬁfs ‘mags 3.;2:{}1;:
3. Mmutes of the. SEleee 'f

1 Pream‘b!e,

rangapuram Village, Rachapuram Taluk,
rci;:gss_e;d{'riﬁmn:g'a“r;aa 5 raported as ling In
95:35% £/ Topo Stiset No.58/H-15,

Mo forest ‘Iaﬁd i3 mvulued Nﬂ sen j - tér-hn:l‘iﬁé, Eiﬁ«*snheras nationzl parks, sanctuaries
ag'g_4idw:gd= within 10 km mﬂtus.;as;;repﬂmetf | s‘;.nn mllage wrth“ﬁn SO0 metre of the project sie as
rﬁa:pc;fxed. Mine working will e apéh‘ta‘s’f'si rlechanised mmmg and is pmpused upto a-depth of 2
metrss,  The production would: baﬁaﬁlﬁ CU m" Raugh Stons & 82080 cu.m of Tnp Soil overa period
of 3 years. Water requirément: of 1.2 KLD far diinking purposes will be sourceri‘rhmugh local panchayat

jand 3.6KLD required for dust sum;ma;sx% and: g%m ’m&’vm‘h ‘t:asmnrm&f‘-?mm neafw watetbodies, Tha

heen appmved b».r thamsmct ’Enllectar. T'runelv _ et ;aaas«snun nﬂated A0:12:2012. There'is

a0 State or Naﬁonai bnundanes wlthin 15 km mdms 2§ repnﬂeﬂ The project cost is Rs: zﬂ.ﬂﬂ lalkhs.
EMP postis Re:3,30 lakhs.




- STATE LEVEL ENVIRONMENT J.MFAgMgg&sMEﬂmummw :

The proposal was: mnsidered a"nd @mmmeﬂ;_h
,Suprerne Court on bringing 3

ade before the Cummlttea on - 22.03. 2{!13 The SEAC has re;t_ﬂrﬁmendad fm@ thegrant Qf'

- environmantaloles ranegfor the szid. Raugh  Stone quarty profedt.
The proposal was placed before the SEIAA in jts gaitc maaimg and the Authoris

Proposal and noted that the size of the. ming, production rate; the mi;n.e;r‘ai"mineﬁ :ami the eco—gren;sftiwty-

wfthe area aresuch that'the ooer*txon of the: mme wnu hama nag!ugab[e impacton the surmundmgs and

e subjec- tothe: mmes less than 5 ha
area brought uracﬁer t‘he E{: régime on the d;se;:ﬁ:qns frum l-ian*bla supremg l:nm-t and hem:a d&mded 10
grant envirgnmentsl dearance to tl}é J Tk,

anvironmental ::Iear:am:e to'the safd pm;'v‘

FEWSpapers, ane of which shall be
days of the recéipy of ‘the clg

-Ervironnental o clearance and a cupy m‘ tbe deérance lettgr s auaﬂah!e w;th the Sta‘te Poliu’cmn ‘

- Control Baard and also at the web sxf _SEIM;(N atihttp:/, i‘selaa tneovin anda copy' ofthe

s2me i Baing sent 1o the: Regmnal Qfficy ,'ifMEmstr-,r of‘ Enwrpnmant and: Fcresr Ea"wemmawf. of

of gua frying.

L copy of the Ehuironmentai clearanoe lerter Shaill he sent by the prapcnent o :the cnbcamed

Panchayat, Town PanchayatfPanchayai uniion, Municipal: t:nr[mmtmh Uikan Locaf Body and thﬁ |
“Lecel NGO, i any, from wviham suggestscnsf rapres&ntztmns if any,. Wers re::ewad ‘while:

pracessing the, Proposal The clea rance: fetter Shall alsc» Be put onithe. wahsjte wf “the pmpn nant

and also kept at the s:te« f&r the general public to. seer

il



mfrastructure andfacilities such as fuel for: eooking, teifets safe drmkma water, ete. The housing

may ba inthe: furm of temporary strictures to he removed after ﬂ'LE cofmpletion of the project.

V. . The propanent shall ensure that Firgt Aid Boxisavailable at'site,
- Spetifie Conditlons:

L. The erw-mrtmental clearatica will be. cotermmuus mth the mme lease periad, howsver

a masimum petiod of 5 {f‘ ive}years fmm thadate uf :swe
U ltshall be. ensured that quarrying s not carred: QU withm 500m of striictures,
' weirs, gmund water sitrartion. paints, wetar supp!y head Weorks,

limired to

bridzes, dams,

extraction points for irrigation
‘&nd any other cross. dm?nage struttiires,

fil. The Proponent shall takes neces:;ary rrg:asure& to: EnsLIre that there shall

l."

impacts dus to qtmrrymg npaz:attotf”& ”
-«EWIm"tme“It h

. It shalt f‘-be ensured that-‘quamring s‘ eé‘;’&ar‘r‘fi‘é“ﬂ;uut "bie.!aw-'grwnﬂ wa'fer table "un_der any

1, then alsg
imtnediately emove all the thegs PUE Up in the
S g of losure of the operation of quarry,

Vi The érffical parameters sich.as F:SPM {Particy at;bétféié;.WMi ‘size
. and NOX I the: amhient air within thelear:
data shall be uploaded on: th& Wb

lessthan 10micron | 2, Pmm
5’ f,"ﬁéiéhﬁj}?’héf-ﬁﬁ’ﬁﬁitmﬂd pgflnﬂltaﬂ‘,i‘ The i monitored
”_,,af'.'h-‘ i pmpnnenr as well as‘dismayed ota dmpiay board at
the project. mte The Clrf:ular No: J~mmz/1/zaua T {M} '_ ted 27.08. st issued by Ministry of
Environimant and Forests, which is avm!abfe .on the websw&cf the Mlm.stry wwwe.eenvdar

shaltalsn be re:fe«rredito inthis tegard for its comgpliarice,

\hicin

vii..  Necessiry alldcation of funds: fmr implémentativn of the f:onservatmn Plan shall be made and tha
ftmds st allm:atezi shall b inclydég. nthe. prcuel:f m;ust & cbpy crfac’tmn plan shall be: ‘submitted to
_the. Regidnal Office ofthe Mmlstty of Enviterinent and Forest: Ba ngalore.
A, "Drﬂr ing and biastmg shall be donie. only either by I[c‘ensed explosive sgént ar by the propo nent
after obtairing requ;reﬂ ap prauals frome pitent Autﬁmhtues

not be any adverse- ‘




i,

L

*ii.

v

il

Fuil,

The

- Permission from the compefent authbriryishaui’d'hedb‘t"aiﬁed'ffqr--d;tfawal!

Tupsoil, ‘*ﬁ‘:*anv,

STATE LEVEL gmwl,nammem1zmmmﬂss;£§smm#umﬁggm

The expicswe:. shall be stored at sim as per the cam:irﬁﬁns ‘stipulated in the permrtwsued by the

licensing Authority.

Blasting shall be carried out after. arumuncmg fo ‘hhe puhtlc through aﬂe.quaia gubhc address
System o amtd B0y, acrident, :

The Proponent shall take. appmpréate Teasures: to 'Ensure ‘That the GLC- shaﬂ ,j_"jf_‘f;,ji‘:':aiyéimtﬁ.ﬁita,
revised NAAD norms mnf'ed by MeEF, Eat on1g: ‘.l.:l ZEJDEI

fe:\ilowfng measures are to he ampf&mented tn reduce ﬁur Pullutson durmg transportatsan ::af-
minaral

Roads shall be graded m-mji‘tigate the dust emission.

Water shall be sprinkled at regular interval on the main todd and other éemé:ewmadsem:supﬁptesé

Codist

' -ég@?mdutafr»t_;riz.i;.s:’!l{b.ﬂ;'utfnh.

3 ."'_"“‘."ﬁ

m"jﬂ ectscm eqmpment ami earmuffs exc.

Speed of trucks entering or-Jeaving the'm
prevent undug ; noise from empiyrucis
Megzaures should be taken to -g :

and Control) (Amendment) Ryles, 2010, d: 11

1o the prescribed lavels. B E . : :
. Suitable tonservation measures to augmmen grcundwater resaurcas i the area :sha 1 be ia[amnad

and implemented ir consiiltation with Eeglma} Blrectm, CGWB Suitabie. maasures shﬁum be.
taken for rainwater harvesting.

‘of grovid w&_tﬁt ifiany,
reduired for this project, : ‘

shall be stacked prnperiy wlth pro pgr sl:me it acieq uate maasures and Shi;LLd be

ged for planta’ucn ;rw*pasa

The fol lowi ng measures are ta e aduptad to cmtmi emtan of d‘umpsd

Bate nfcucmf ma walls shall be- provided at tha foot: ufthe tiumps

Worked out:slopes are to be stabliizzd by pla nting ,E];tpfuapﬁfa-fi’,&;Shl‘ubf_gﬁsﬁﬁ@#&%ﬁ--bﬂ=‘tf_1§l.5§§ﬁ'§$.




ol

i,

st

fis
groundwater table is gerting de ﬁieté
-ghall be carfied ol District Collectod s .

- Authority.

‘STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

Waste oils; used il genarai‘ed f‘r‘é*hff“*’-'fﬁ“é'i‘ﬁﬁ‘;l""f?'f%chiiniés" (rthiﬁ'g‘ operations, if any, shall be
dispsat as per the Hazardous Wastes (Management; Handling; and trans buumiarv movem&nt‘
Rulss, ZDGE andits amﬁndments thereaf to the recyciem az.thunzed b!,f TNPCB

Can;:ealtnw th.e. factual data or fallure to comply with:any. af the conditions mentioned above may

" tesult in withdrawal of this clearam:e and. attract-action under’ the prowruns. of Ewironment

iPmte::ﬁan) Act, 1988,

Ralin water harvesting to collect and utilize the entire water falling in land area should be

provided.

The lease holder shall undertake 2deguate safesuard measures during extrs ction of material and
ensiire that due to tﬁis»,a.nﬂﬁﬁlt’y,:the hydrogenlogital regime of the surrounding area shall not be
'aﬁﬁcted ‘Regular manitoring of: ground watﬁr level and guality shall be carried out around the
‘mine lease area during the m‘i’r;y e Aneratio

tf If-at an‘yf stage, i it 'Iﬁf-n'bs‘-erve-d that the

N ?i'a mini’ng agtivitys neznasﬁar? corrsctive measures
: ”fncer shall BNSUrS th:s.

‘Mmrgeufe'!sﬁpgjsﬁaﬂ b doriein the : ‘ _,4,,;@;;;;@;11}.5 with the permission from competent

4, Gene ral i‘:nndntmm'

1.

- the Ministry: of Environmant. & Forests

“The project proporient shal ensure that Whevar depioy
 the provision insurancs thereofshall be strictly followed.

The project proponent shall ﬁbt@E' o Labﬂsh and Consent to Operate from the Tamn
AEET
Nadu Pollution Control Board and effectively imp[e meht all the conditions stipulated thersin,

No ehange in mining technology and’ n *'jﬁ-‘-'rmrkmg; should/bea mad&v.-ri:hcsut\pmr.appm‘aal of

Mo changd Inthie célendar plan’ neiutimg excavation,, quantum of mineral should be made,

The project propenent shall ensure that the glan of mining i In confarmity with the minejease

con ditiers and the Rules presciibed In thisregard, clearly shiowing the nio work zone in the mine

lease ii;&.si:hé;ﬂ}%faﬁgeﬁum‘fh'ébﬁ@escst'ru:fmiés:a‘ttiéﬁi?'nﬁ-Tﬂ.iiﬁ?ﬂﬂef*a‘ﬂﬂ}%ﬁéﬁfﬁs;--{3‘5*3'4'7'ﬁiﬁe‘_{rétﬁ-

tient of labour atiracts the Mines Act, |

The project pmpam‘-:nt shall undertake plantaﬁonfaﬁnrasmtun work by plantmg the “native
spacles on sl s:da of thelease-area and the: appmach road.




‘STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY.
vii.  The proponent shall mairdain the village road -thirdu-‘gﬁ’--wrﬁaﬁ- traﬁsnart'aﬁﬁtiupf'.:mme‘rai'15;:—&3’!?}“1&’;}
vt at his own cost. The roads shall be btay:kmpped 1o the exl:en‘c required, £
viil.  Quarrying should enrich rathier then deplete the biadwgrsaty asa corallary to theirintervention in

he ecology of theirarea of activity.

i EC is given only on the factusl records, documems ‘and detalls furmished by the Proponent

particularly in respect of
Aerial distance of the nearest village ts as’ mantwned e the pra;wsa’[ from !:ha mmmg site
boundary
Mo steucture Is located within seﬁ i from the quarry’ sut'e.,haundary

%, . Periodical medical examination of the warkers' engageﬁ Inithe, prcu&tt sh&ll he ﬁamed out.and

records. maintained. For the purpose; scheduleof haaith examindtion uf the wurkers sfwuld bz

Al
il
RO
coples as well ‘a5 by, E—mml} 1o the Mm’istry uf Emi L ang. oL 2 HE
Bangalore, the respective Zona fo‘ce of {:entral Fm!lutlon Contml Baarﬂ SEIM Thand fhe State
Poliution Control Board. The proponent. shall upload the st-ams- of complisnce of the
pnﬂmnmemai clearance condit] ::»ns inciuding results: nf mﬁnltared data on their website 3nd
shall update the same permdicallv 1 sha!I multanenus!y ba« sent 4o the Reguanal Gfﬁt:a of the
Ministry of Environment.and Forests; Bangalore; the e p éttive’ Zonzl Office of Central Pol laticn
Control Beard and the State Pellution ‘Centm1 Buan‘i ' |
v,

The Enqunmarrtal statement for each *’r‘mamual year ﬁnding 31% March'h m quf&u' as :s ma"xdated
1;;1_@ submitted ﬁﬂhe project proponent to the\:c:gﬁgemf_-d 5tgtg-ﬁcllumn£antml Boardas




xvik.

wiil

R

i
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R

Traﬂs:p’iratmm uf matenals shall be dcme by coverin

STATE mmmmmumam IMPACT ASSESSMENT AUTHORITY

'ﬁr&‘scmﬁa‘d under the Environment (Pt‘mtétﬁt:'n}' Rulgs, 1986, 2s amended subsequently, shall alsa
be ;:mt o -the wzh’qrte of the company. a‘lnng with ther stams of: cumpl‘anﬂP of ermmnmentaf

cleumnm cnndmmas and shall alse L-a s-:er:t ta the Rhgibnat Gfﬁre of the Mumstnr of Environment
and Forestsa Baﬂgaiore by-e-mail,

‘Prmse msmng, area will be pmﬂy demarcated: at’ it by tafﬁcuak of Mining / Reven: e department

prior to-mining ogerations for all proposals ;u‘nﬂ‘e_r considaration. Such site plan, duly verified by

competent authority shall be submitted to Environment Department.
Al necessary statitory clesrances shail be obtained before start of mining operétions
Mining shall be limited to' 7 &M to 75?&1;0;1!\(, The-'!c;di'ng:-sina'il.nd’r-‘ be done during night hours:

Wastewater, if any, shall be: 'p#cp‘eriy'i-i";-,aﬂ_e‘r':'téd'::énﬂ treatedsu as to conform to the standards
m‘e&cribeﬁ b\f MuEFfCPCE

gthe tru-:ks f tratturs with- ‘tarpaul‘n or other

suitabla m@chan ism: 5o that nig spilla %‘ 'ih“e-; " i‘ﬁu.r.t takes ptace,

The Enwmnme.ntal C]ear:am;eu dmes -' ;_'Dt eabscwer the apphcent,fpmpment -::f his

“ohlfgation/requirement. to abtain pther statutory’ #nd administrative clearances from other
: statutary. and administrative authorities.
W

This Environmental Clearance: does ok mphr tnat the. uther statutory / administrative dearances

~chall be grahted 1o the prmect by the. mmemed authmtias Such authorities would be

onsiciering e pmlatt an ‘migrits/ and. be ta’&?ng ﬂecasicns mdependanﬂy of the Envirorimental
Clearances

Thie SEIAR, TN may a!terfmudaf\; the abiove wneﬁtmns or stipulate:any: further condition in the

interest of enmmnment pmteaﬂqn.

AR,
MEN‘BER seof: E?AFW

v SEIAATN
i | %&q




s'mm.LEUEL.ENWRQMMEMWenq-ggsssgmguxﬁm.

Xl The SElas, T may . cancel the environmentsl clearznce granted to this project undee the

il Failure to comply with any.of the conditions mentionéd:above

i he abave conditions wil be enforced Interalisy

#do Hill area tonservation Adthority, 1 ‘

.

Co

‘5. The Chairman, Tamj Nadu Pollytion Contr

. 8. The Controlier of ‘G&'ﬁ?ﬂgﬁf‘-ﬁlqﬂ_. .ﬁdin-as;quiﬁdg;;¢55r;m‘i@g,

Provisions of EIA Notification, 2008, , at any stags of i viicity of this envifonmentat clearance,

7 Is found or Jf it.comes to.the knowledge of this SEIAK, TH that the Project grogan:

celberstely concesled and/or subritted false of isfiading information or inadsquate dats for
ebtzining the eovironmental clearante, 5

sy resuit In withdrawal of this
. lesrance zng 'aﬁmﬁ#ww--Wufﬁ-%.'.ritf‘ih‘.ri"c’:»’*ififf‘ms;s.dfiﬂwffﬁf_tﬁﬁmeniztFiﬁiﬁcﬁu%?}eﬁ%r"ﬂsﬁm. |
mf&r‘th ,@iﬁ’s’ﬁﬁﬂunsuo&ftlm Water{Prévention &

orkrel. of Pollution) Act, 387, the-alr {Predention & Control of Pollifion) Act, 1981, the

EnvimnlnaﬁtiRmteg;Em]::&‘gg 1988, the Public Ll‘ahllft;y 'l'ﬁS.ﬂtﬁ‘ﬁ_ée,Z'fﬁcﬁ; 1991’ 2lonz 'Wﬁﬁh'-ﬁhéir

“manements Wt MiGe inere Conservation & Devélopment Rules , 2010 framed under
MMDR Act 1957, National cgmmj‘ég?? 5

L gy;,ct:ﬂn oF Child Right Rules 12008 and rules made

there under and also any athier or
J%Lsf:w:"‘réiéﬁq{g;x_o« thes qliié&;ﬁt_imar;&r:

| Wfiere sver nacessary shall be obtaineg before
s:cammarmmgmg ﬁ:uafmiﬁg-ﬁﬂemﬂqg‘ I, ‘

preferred, within a peripd of 3

sgiibed under Sectlon' 15 of the National ‘Graen
Tribunal get, 2010, ot < o ‘ .

oy for

The Secretary, Miaistry of ilines, Gﬂvam_k{q]grz'pﬁf{_nﬂiﬁ,;_;ﬁ&aﬁq‘B@aw\am_ New Delki.

l‘dg‘*-‘

- The Secretary, Department of Environment a-lk.“ldiFomsts;_‘_

| o Secratary, Department of Wi and Gealogy, oy

» The Chisf Ccmsem_a.tp: of Forests, Ministry: of
Floor, E&F Wings,17th Main Rozd, - Km"'__a-;rﬁ‘a

5. The Chairman, Contral Pollutien fﬁumjw;‘a@m Bar

Arjun Nagar, Mew Delhi-110 637,

B far

7. The Districs CollSctor, Tirunetveli Districe

o o Division, Minlstey of Erviionment & Forests, Parvavaren Bhawan; New Dl
103pare. Sl . 5o "

L *i:EY"?TH"{-:__‘:_Z_:'Hdﬁ{b!IE'-Siz,p,reme\ Court of India/Hon’ble

AnY apbeal agalnst this envitsngantal learan ‘shall le:iwith the Nationai Gréen Tribunal, if




2

15.

16:

S A

2,

32,

Treatmerit and gét them analysecl at' :
‘the parametets ml:flr:ated in: Speclal Comjltlon Nu 3 and 5hall ﬁubrmt in r:fuphr:ate the mpr:-rt

The addition of va i

p—- e
,'ﬁ‘tﬂ‘!-.?&;'ﬁ»m@‘
'Ml

th - ;- wgps

TAMILMADY FﬂLLliTIM! CONTROL ﬁ@;ﬁﬂﬂ

The: ﬁiver'si.dn orby-pass of any discharge fmm facillties utilized by the ap::ihcant ko maintain

.tompliance with the térms and conditions of this Consent isprohibited except.

' b 1‘-’;{;‘}&rﬂ_-Q_nfaj$p5§f§-bj1:5‘*;Qf:ptié'ﬁfﬁn;t loss 'qf’jife: or severe property darmage-or

Where excessive storm damage or run off wuulcz damage any facllities neceéssary for

%tamp:hanee wwh terms and: cnndrtwns nf thl§ Conisent, The 'applicant shall immediately. notify

the Board in wrztmg oﬁeach dzversmn or hy»parss in‘acctrdance with procedure specified as
-under itern Na: 14,

The apgplicant shail at hisown cost get the efﬂuem sample_s co!!ected bnth before and after

there.of ko the Board

g egHipen

e ,;:;.i"g: :{agf ns shourd -be Fed w:th ihe requrrecl
‘,_;_m;-ris__,;s'_‘hn;rtgj;ﬁ,ﬁ‘éffg'ifquisxr;g@té‘d with sidés and botten

nther water courses: E.’l'[‘her duect y or i::y gverﬂﬁw
The effluent dfspasat S J’?‘“dr"i iany, should bedone Wwithout creatmg &ty nuisance to the
surreundings or inundation ofthe lands at any time.

IF at ary ﬂtfm-e-- the

Isposal iof treated effluent on land becomes incomplete or unsafisfactory

arcreate any pmﬁlam af becomes. & matter of drspute, the mdusrry must adopt slternate
- sattsl‘actory freat

nt ahd. disposal measures.
Tha sludge from treatment units. sha!l be:dried n: sludge drving beds ard the drained !rqund
shall be taken to- equa[iZat‘e‘ﬂn tank_

In: the. drsp@sal Gf‘ treated efﬂuant‘-‘cn Tand"for {rngatmr;, the industry shall keep In view m“
_ the naed for:

. Rotation of crops.

Il Chahge of péint of hppfi’ca tion :oaﬁléfffuen-tﬁr;fn_ tanid..

POLLUTION PREVENTION PAYS. _
sl grims amispwig! Upb griso ambyse !
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28,
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TAMILNADU FleITIBH B‘ﬂlﬂ'ﬂﬂl Bﬂﬁﬂﬂ

i, A pori:mﬁ of land kept: Falluw

15 cmn;ultatmn wn:h the Ag r:rs.ujtwal Departman&

- 'It s the sole rESpQJ‘ISJﬁ}th of' the mduslry ta ensu;ce that th&re areing. camp]gu fits:

of comm [ssmmng

.the rnspectmq Iﬁf t:t

| PﬂLLUﬂ::m PREVENTIGN PAYS
DL giriemo - sumilenio e | Lmib @;ru.lmm mrrggsqa;@!

ot R he fact of Lummjssmmng u‘r’ ti}e ind ustry ‘shall Bg infimiated to' ’cms' ,@fﬂc& wrthm Gﬂe week
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TAMILNADY POLLUTION CONTROL BOARD

By Regrstered Pustmth naknow[aﬂgement Due
(Tlns document mntams 19 Pages}

‘CONSENT ORDER NO. 480  DATED :01/07/2013.

?Froceed In‘-‘qs‘f‘mn, E; va.i2'6'?-I~'R5iff'wmﬁ1"3‘-‘.‘- Bated 01.07.2613

Consent for Néw drscharge of sewage’ under ser:tmn 25 of the Water (Prevernitiory and ‘Control of
Pollution] Act 1974, as amended.

Sub:. TAMIL NADU POLLUTION CONTROL BOARD — CONSENT -

Mfs KK M Quarrv
S.F. No 191;1 |<ASTHURIRENGA PLJRAM PART1 Village
: J] Ta Iuk

Tlmnehre . tstru:t :
for the Gis¢hiarge of sewage under Sectm“n 25 6F the Water {Preventlon and-Contrel of Pollution}

- ek, 1_9?497.{Cen.t.r_a,l Act, & 6f 1974) as amended..

CONSENT Is- hareby gr‘anted under ‘Bectlon” 25 of the Water {Prevention znd Contral of Peliution)
Act, 1974, (Fentral A, Bof TO74)-85 amended (heremaﬂ:er ta as “The Act”) and the rules and
arders made-there nd_&r to

The Pmpnatﬂr‘

Mis KK M Quarry

S.F. Na. 191{1 ' o
KASWURIRE‘N‘GA'.PURAM PﬂtRTl ’ml age

(hereinafter refarred to asﬂThEApjﬁhcant”’J Auithorising him' to make niew discharge of sewage..

This & subjsct to the provision of the Act "a'nd 'the rulesand orders made thereunder and further
bUb}E"t to the terms and cundatians mcorpur’atec! inthe: *:pecial and General Conditions anneked
“This CE}I\ISENT us valid fmra peruad ending with the 31/03/2014
{ THirty first March Two thousand Fnurteen}
Treeieh
District Enmrinmenta! Engineer

Tamil Nadu Pollution Control, Board
Tiruneweh_z o

FQLLUTEGM FRE“&FE:NTIGN PAYS
SiEl e amimosE! ypb ggnumm msrma]&@'




TAMILRADY POLLUTION CONTROL BOARD
Tg
‘T‘he Proprigtor ) : 2 ;
M/s K K M.Quarry A ~
S No 191,{1 Kasturi Rengapuram Village;
Parkneri, Thiruva 1balapuram Post, = .
Tirunghveli Dlstn»*t %

- Copyto

The Commlcgmner -

RADHAPURAM Panchaygt U

RADHAPURANM Taluk

Tirynelvel! ,D(stric__'t >
S

't::upy su bm:tted to the Mgemﬁgmgtrg;;;.w:e,;ﬂ‘
_mfurmat;on. " T R pa S
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TﬂMILHﬂEU POLLUTION CONTROL BOARD

SPECIAL CONDITIONS

Detalls.of the products manufactured:

R

Sl Mo Desuﬁlnt'mn

[Quantity.

& Main Pmdm:ts manuﬁacﬁurad'

_|Rough: stane

IGQ_S?I'-’G?Q‘ Clm{fveyrs

[Topsall

1
b |By/Tntermediate products manufactureds
e ‘ .

|E7?UG i:umﬂveyr

ned below.

ﬁaltowmg outlets,

This: Gcnsent is walid for the mqnul'acture cf Products dnd the rate of Pr adur;tmn mentioned
abeve, ,ﬂmy change in the quantﬂy mr qua
the: Baard and: fresh consent’ has i be obtamecr

Bf [:rmdur:!:s has to'be Brought: to the notice of

The guantity of ‘effluent

OUTLET |
NUMBER

OUTLET

DESCRIPTION,

T OF

MA){:IMUM DATLY
DIECHARGE (m
L KLDY

:P@INT-@F'DISP’QW&L‘

T |Sewagel

0.8

On Industry's Own Land

The effluent. d:scharge sha]l not: cantam constituents in excess: of the, tolarance Limits as: laid

down hereunﬁér

TOLERANCE LIMITS
- OUTLET NO.

I 2

PH

| Wamber

555

DG

Te-mb'ératur.e

- : 40 degree C at'the
pmnt of discharge

| Particules
| Suspended Solids

S‘Jze

ofTotal

mmj.
Jmicron

# Shall pass 850
Micron IS Siave

' | Total Sugpended Solids

mag/l

30 100

| Total
| tinorgarnics

Di ssplired

So‘I‘ds I

‘mg/t

= 1 2100

Chloride:as (Ch)

g/t

1000

. | Sulphide as (5)

Mg/l

i E 2

. | Sulphate:as (504}

mg/L

s 1000

. | Fluoride as (F)

g/l

; -;Ammamacai N]tmgen as {N)

mg/l

. |-Sodium.

% 2

.| Copper.as {Cu)

mgfl

‘ : A3

Zing 85.(Zh)

—mg/L

. | Phenelic
3 :[‘CGHSB“H)"

Compoyunds s

mgfl

1
B |G

| Git.and Greasa.

“mg/L

m ‘ 10

| Boron 25 {8

mg/1

- 2

ma/1

" |'BRD 5 days @ 20 C

POLLUTION PREUEMTION PAYS
gqmw gmumm auTiLIen o &5

Mﬁﬂ“f‘ Sriisme mrqp@;m@ i

20 | 30




18, | €ECD

ﬁl—ﬁliﬂ&ﬁﬂ :

L e
e N el e

. T e
“ﬂﬂlﬁfﬂlLNﬁBU PDU U‘i’li‘lﬂ ﬁﬂﬂTﬁﬁL Eﬂﬁﬁ

15. | Total-Residual: Ch[mrme

20. | Arsénicas (AS)

21. | Cadmiumias fCd)

22, | Total Chromlum as fcr)

ety

| 23. Cheomium -as: Qngayaii.eﬁf;’-- mg{l B R

|24, | Lead=s(Pb)

25. |:Selenium.as(Se).

26, | Mercury as (Ha).

'27. | Pesticldes

28, | Alpha Emitters

| 29. | Beta Eritters

"1.30. rree Ammmma as {NH;}

Dissolved Phosph

(N

32 [Total Kgeldanl: Nitroge

| 2 C’yﬁnid’z—:’- as. "r;‘r‘:m)'

34, | nlickel'as (Ni)

35, "Resxduat SOdlUI‘TI Carbonalr_

edch of thep urp osesmentruned belot:

¥ i Industrlal Caolmgf Spraymg ity mlne pjts m* hr}iLar"Teed

g ' Eﬁnmestm purpase

s chc.;us.

,The & ppilcant shall ta!-ce 1mmed1ata ag:tlon tt} msta}l mat:"amcai ::ompc»sung samp!mgg'

apphcatron Any change or aftaratmn or dti”.fﬂE[tiOﬂ made in ad:ua! practgce frram the. '

par‘ticuimm furrished in- the & ppllcatmn will aism be grc-und for rewewfvanatuonfrevocatmn'

POLLUT 10?’4 PRE?ENTIGN PRYS _
,g;ﬂaw ,_;;*ruimm SISO G | l_ﬁgm ywmm mr@m&gt
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12

13

4.

A5,

16,

I7.
18.

The:- appﬁr:an‘c sﬁalt furni" T 1

- Not wil

§ S AR AR ~,-;:::'==:.- 1
TR s gt
Yol T e

by
‘mmmnnu ml.immm CONTROL mm‘e

~ of the Consent Order under Section 27 of the Act:and to make such variation #5 deemed

it forthe purpaseof the.act

The A“pp!ftfa‘rit ﬁh'a'll“ not thange or alter gither the qualuty or quantity the tate of the
discharge  of tempéfaturé or the: route: of dnscharge wrthout the. previols written
permission of theé Board

~The. appt[cant shal ca”npl'f“ wsth the carrybut dirgctivns/érders issted by the Board in thie

Consent Order and at all subsequent timeés without any: neghgemca on hrs,fherfthetr part.
The appimant shalr be liable'for such legal action as per provisions of thc LawfAct In case

~of: nanfcampliance of any ‘ordér/directions. .ssued at any-iime-and or violatign of the

tefms and conditiofis of this Ccmsem: Order.

Thie'folléwiny ftifermation-shall be fnrwarded o tﬁé Memmber Secretary/DEE/AEE reqularly

onor before 1@”’ ofevery: rnn:mth

-8 jPrﬁgre‘SS‘-un t-herﬁ‘nsfa‘lil‘ati'ﬁ.m% of éﬁf_l\ﬁ]éh’fftﬁeé‘ﬁt*héni'-"fﬁl'a'ﬁt

b quress on - rthe mstal‘iat on BE iechanics| Compgst safmipling equipment and

sof ' '*f-sewaqe as werl as trade effluent.
Any up et cundlﬁan in a'hy .,,,f"-the ptant/plants of the factory wmch s, flhe!'f to result in

incraasdd sffluent disz:harge and or resu!t in wclatlon of the standards mentioned above
shall he repcrted ‘Ln the Head ‘Quartsrs and Distnct Envitanmental Engmeers
Dmce/Regzmnal erﬂ:-c f_-ef E ' S Offic ‘

, e ‘Board telegraphically.
18 Visiling a:ufﬁ@ar of the: Baard any mformatlon regarding

the constriction ;nsta!tatlon r op &Hon of the plant or: eﬂ’!uent treatment plant and any
ntherip tioutars:as may be pertment to preventmg and ‘controlling pollution of Water,
standitg an:.ftthg ccmtamed in thiS coriditional letter of Con*-"ent the Board
Hereby reserves to It the rrght and power-undst Sectioh 27(2) of the Water (Preventmn
and Contrsl of P@ lutfon) Act, 1974(as amended) to review any- and;’or all the conditions
imposed hereln above and to make. such variation as deemed: :ﬁt for the pufpose of the
Act by the Board : |

Th,éic:ﬁndltjﬁns_ infposed as above. shall continye-in farcg: until revidked under Sac‘tﬁifa'h
27{2¥ of the Act

THe industry has to: ensure that m|mmum three vane‘tms of trees (Eu::alyptus Subabul

-and-any. other. suitable waristy) are planted: atitHe. density of not less: than 1,000 trees per
-acre: oF Iand Theirges may be planted a!ong the boundaries: of the |ndustry or industrial

‘premises. This. pfani:atlon is stlpulated aver am:l atrr::eve the bull: planta’mon of treés in that
area ahid maihtains them.

The ert ghall haintam the- ssaa'kpi‘it ﬁar“tﬁe 'Er'é&fmeht of sewage ganemtecf
The un[t shall hotgengrate: tratie effluentatany §tage of Its manufacturing protess.

POLLUTION PREVENTION PAYS
Sislny grirems anbamwnde ! uph shisw aurpades |
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mmmmu F'ﬁ!.!.lﬂ'l’lﬂﬁ BﬂﬂTHﬁL Bﬂﬂml

The unit shail: adhere to: The conditions. st"IpuIal:ad T the: emﬂmnmentf;ﬁ dearance Lmﬂer :
- EIA Notification 2006 abtdmed by tha umt : ;
‘The unit shall nastnc', S perth

 ‘Ticunelveli

PQLLUTIDN PREVENTIGN F’M’S B
DI ,@ymmm aurliennse ! ynd gwmmnm &l.lfl‘gpﬁtlaﬁ@f




Al Solid Wastes-arising ‘i‘n'-:%ﬁé\‘--ﬁfe'm;ggs ,s.hail -t;,ez-eprqurl'&*"

TR R,
s VLT T e (.

X o o
mmmw

. |
| mmmmu pmmrmm CONTROL BDARD

' .The applicant Shall rmake an apphcatmn for grant.of fresh. consent: atlaast 60 days before the

dateofs exprw of this Consent Order. : ‘
The. appﬂcant; shall- display sultable caut;an hUEid atthe place where the éffluent is.eftering

any: wate‘r—body or any nther place ta be indicated By the Board indicating theréid that the

uents are: betf"fg ‘dischatged is i ot fit for the domestic use/bathing.

a.  Nob iater than 3{3 davs frotn th :date of issug of t{ns Conselit Order, Certify. in
wﬁ’cmg o ’th@-. Member Sécrietary that the- applman‘t: has: installed or- prowded for an
:-artemate electric powet . source sy clent to oparaté all facilities instalied by the
-applicant t& migihtaln comiplisnce: wi.th--the te-rms and conditions of the Consent,

-'ctate of this Consent cemfy in writrng to thp

Not later than‘-‘ 3‘0 uaﬁ-;f- ’m

1d cot if hTs i’;ﬂnsemt tha apphcant sh*al halt
E}mdu ' tlt’m ndfor all dise

cfassmed and dlspoqed off to the
satisfaction.of the Board by: :

Landﬁl[, ik case af inerk: maternai care i g taken o ensure that the material: dces not
gh.re rise tﬂ Ieachate wh ich may percélatesi a,"gmund Water oricarried away with 5l:nrm TUh-
off,

il. Contralled incineration, Whersver ﬁé’ééi’hleiin ?r:ase;»oﬁcmmbusﬁibfe-'-urgafnic material.

=

% hl. Composting, i case af"bmdeg;ada-h!@ material.

Any e ":UthE‘?Wﬁe be» sealed i ‘steaf drums and’ huraed in

pmte" E‘t‘] -areas after obtammg apprmral of thfs_Bcard in Awvriting. The detoxification or

. sealmg and: burymg shall'be r:amed outin’ the présence of Board's autharized persons only.
- The . applzcant shal[ maintain good house-keapmg both awithin' the factory and in the

premises. All pipes, valves, sewers: and: drains shall be leak: prouf Flocxr washings: sha!! be

admitted into theefflught o..ectron system fmly* arnid shall not be. allowed ta find thejr wa;z Jn e,

gtnrrn ‘drains or apeh areas,

_ POLLUTION PREVENTION PAYS |
Sish gnbssn ambemiede! yph smisnw ampayse]




:00 1

1.

) 12.

1 3‘.1‘

'fmr:[udmg Quch am.elerated QI‘ addﬂ:lanal mamtnrtn‘

:,q;.,m-.g.'t?hiﬂg, Iri tl;-‘;i,s._c; ns
penalties for non-cémplighe : ‘ ‘ Tade!
his/her control, such.as break-down, electric failure;. accident or naturaldisaster,

treatment or contml facillttes QF: systems mstalied m' used @f hxm tﬂ sa’tisfy the terms and
conditions of the: Ccnsent. ' : F
Tnc issuance: of this: Ccnsent dues ot caﬂ*«rey any pmpﬁrty*i“nght o

crggiggr.--;g%a["fﬁmbﬁgn |

facilities or the unde:takmg of.any wark e any natural water course_
Non-compliance with efﬂuent l:mlt-:utmnﬁh : ‘

‘err]usnt Limi tatmm sp
Cansent assumg authonty [EJ",-’ teiephane and'
rfollowmg iy wnr.lng W iing '

i, Cause for Non ~compl

fi. A description of
waters.

iii.. Anticipated ':t"“?.‘é' of

and: lmrpacn Ui’ the non~campi’fang dlscharg&

__POLLUTION PREVENTION PAYS :
Ssh griss unlonss ! yph srdimos arpeds!
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 CONSENT ORDER NO:: 476 - DATED 017072013,

‘?‘.";-L;-‘krl':-“,a;.:w:t_a Dated m ‘07 :zma

:Cﬂnsent""or Mew aperat[an of e.ﬁ;ﬁan’c unﬁar Sectlon 21 of tha A (F‘rev@ntxon and Control of
F’afiutmn}ﬁct, 1981 a8 amenﬁ&ﬁ_,;'.: :

Sub: TAMILNABU .Fif}Ll:LﬁmN- CONTROL BOARD ~ CONSENT -

‘ Aﬁfi‘v’ﬂ[age ;

t f tha pl‘ant urfder Sectmn .‘21 of the Al (Preventiony and Coritrol of
Pul utmnj Act, 1981 as amem:]ed

*fmm {he statksfchl-mneys

This ~i‘sfs-ubj;étt- tosthe pi : e
: --subjea:tto the.:terrﬂs and conditions: mcdrpm'ated inthe' Speua1 and GEﬂE’.‘I‘u[ Condltmns anne:'ced i

This' CONSENT is valid fora pena_d endmg with the 31103 Z044
- ( THisky Tirst March Two' |

nlieomhun,

FBLLHTIQN PREVEWON PAYS
,;g;ggmm g‘grmmm aurisenios g ! L.;mm grrmmm ﬁﬂﬂ“l{}ﬁ‘q»ﬁ@

nmental Engmeer: :
n Control Board
. Tirumelveli

wl

L4

!
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TAMILNABY pm.n.mm CONTROL Bﬂﬁﬂﬂ

T..;:i: :

T he Prup-rmtor ,
M/s KM Quarry
S N 191/

/1 K ergapuiam Viflage,‘
Kriert, Thiruvamb apuram-Post,
TIFUNEWEII Distriet' 627130,

Copy to

The: CMmfssmner :
RADHAPURAM Panchay at u
RADHARURAM Tz UR

T rur;etwalr Dislrmt

c:apv 5 'hmltterj tosthe Member Secratary, THPCB,cﬁannaiforfavuufnfkmd
mfc:rmatmn. oy PR L el

- PDLLuncM PREVENT:@M m*rs
wumm @nmmm mrrmmma;@ L gmumm s&mggm{g@ £
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TﬁM]LNﬂmH FHLLWIBH E’:UNTRGL Bﬁm&

| SSPECIAL camn“ TIONS

s manufactured ps

‘ ; [Quantity o
AR e ,,anﬁmﬁucﬁs marmfastwenrr T e : >

l695400 Cumyivayrs

e : -fﬂsfz:.zw Curiffveyr

This Ccmsent" rs vaimf far the mahufactura of Pmdutts and the rate ef Pmducmm meﬂtl@ﬁed

2. Emisszerr is: permitl:
figures ind 'cated

Ef Sﬂun:e ofE SO

S i

b1

e e ....‘..J.umm,&,&,{il

ARy o s it saeidnim S S

rance ‘limits 25 laid down

SHACk RUmBEL
I )

Ths‘a unit:shall mdhere to the emission's
H‘Tﬁ%ﬂbﬂ, by the Beard from tin

andards | - .
o times :

| mu.um ;‘,Pﬂmmlm PAYS
mmm grrmmm mrrmmmas@I Yo gﬂmmm mrr;ysueﬁ@
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F ‘mmummu POLLUTION cnumm. mmﬁu

3. b ‘The Amblent.&ir in the industrial plant area shqll not E&Tmﬁanst;;tuen’ts _ n{gxcegsgfthe

i tolarance hm its prescnbed beluw A Wi g o
ST RS L AN _fi e O
o, L WEIGHTED | .
L | AVERAGE

l"“.‘:‘ :

£ Bastipure

. {"1-:'; :

L Carben Monﬁ
{COY |

3{'9 The .&mb ent Nmse Levei m the' mdustrlal plant are'“‘ ¥ ;'"' P

X befoffw ! sy

: , | P’OLLUTI()N PREVEN“ON;LPAY& -
@w@m ﬁrrmsmm sun*uueu:um@! qg}m grrﬂ.tmm mw&pm&g!



1.

2

A e m

o WMILH&BU FDLLUTI@H Gﬁmﬂm BOARD

Limits; '  Time: light im
¥ {5 Mvtay to. E'a :'P:'M} L ('1;;. :F.M,thchte ,e;r M. ?

. frla 5 . e ‘
HERR). (AT e 45

ME umts ‘pf the atp ;:r«:zifutlon ccmtroi Aequlpment requimd to achreve the qual:ty ar the

nissions to the t-o[erance nmlts prescnbed abcve *shall be cornpleted along wnth the
::cmmlsslonfng of : product:an,

_'The applzcant shali prt:sv{de pott holas

HE S0 a5 to: cml]ect samp]es of em:ssmn hy the
‘ ccafdance w th the prnwsions nf the:&ct ariRules

i g ost Ghdea) "7blenﬁ a,r.quahtv mam’s‘:or"mq
Articulate Mattes, Snimhur D[oxrda, qudes of: Nrtmﬂen
'Hﬁfdrn-Car*hun, Ca‘rban-monmtlde and fnonitor-the same- afi m a day;. @Hcr-f in-atgnth, The -

data collectad. shall be mafnt__med ina reqlsi'er and a manthlv extract furmsﬁad to the
‘Board. ‘

.mhe:fa.p‘pii'éanbs}fga‘[flﬁ;prqﬁf,Fﬁé?{iﬁi:lﬁ. mﬁ:fiﬁ‘ 2] ;.at T awri ‘cost 4 metemmlagxc:al station to r.:o]iect
the data. G‘ﬁ‘iﬂi’l’l’[d"’u"ﬁibﬁifﬁ?, direction,. temperature, - Hurn dlt}g, ramfa[[ ete,. . and tha tiat |
readmgs shall be recorded and 'th-ei"extract 5en1 to'the Board onee in’ a:month.

: ThE amvhr:ant shall fhrviard the f@llowmu informat]en o tH ‘Member

srretary/DEE/AEE.
. ution Control erd Chenr‘naUConcemed D|stnct Dffics regulatly before 4
- of ever e:mbnth;. !

! FBLLUT!QN PRE&VENTIDN PAYS
&am ggrujsmm mn'mmmaS@ ug}m Fimiemn: mwmm@!
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14

- TR Progress on the (nstallation 0_, Al Polf]

i Progress.on the procurement: and insta

- if*‘lzll?ﬁ?g"'!:l_is?‘iéxzt'ﬁa.ﬁf;ﬁﬁji:f:'ﬁiﬂﬁ&dfisché rge of emission tf

TAMILHADU POLLUTION CONTROLBOARD .

gtion Contedl eguipments. . - i . Ao e |

lation of equ prifents Tor thofitotg: amp;ent~
alr qualatv, stacks chzmneys and metec:miugu:al :zlater.

ugh sach.chimnsy/stack.

. Report 'of  Analysis . of ring;  amblent: alr  quality |

manitoring, mieteoralogical data as Tequirsd under n:andftmns.

& Progress. A -planting of trees: aﬂﬂ?ﬂlaﬁts 25 ref&rrex:l, to undér,}fsenaral Egnmtl:;ms |
»[;if‘u'gup'aet cand:tons iFany of the :
increased emissions and/ar pesult | ®
Teported to the Head Quaft |
- The applicant shall fy |
:Sé'ﬁacic Mm'ﬁ’coﬁnuw-‘ |

‘ .,{:gntrﬁl ‘Eqa rd e
Tlrung;ye,!_n '

el

PULLUTWN F‘REV ENTIGN PA"I’S

st ég;rujmm wmmw&,@j, ! ymid- gnmsmm ww@m&@*
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”"mmnmmu POLLUTION CHNTRE]E. ﬁmm =

- GENERAL CONDITIONS:

:q ‘

.---‘_fust pn*a:;bhctrns,P o wai:er pﬂUUtIOI'IS pmhlern through teachmg,:

8. The ap'phcamt sha!l plarat a mlmmum of three vanet‘ -t trees (Euca!yptus, subahu and any
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Category of the Industry

[ _Rep ]

CONSENT ORDER NO. 2105139992641 DATED: 04/10/2021.

PROCEEDINGS NO.F.3268TNV/RS/DEE/TNPCB/TNV/W/2021 DATED: 04/10/2021

SUB: Tamil Nadu Pollution Control Board ~-CONSENT TO OPERATE - DIRECT -M/s. S.
RAJENDRAN (ROUGH STONE, GRAVEL, JELLY QUARRY) , S.F.No. 191/1 (P) & 194/1B (P),
KASTHURI RENGAPURAM PART?2 villageTisayanvilai Taluk and Tirunelveli District - Consent
for the operation of the plant and discharge of sewage and/or trade effluent under Section 25 of the ~
W?\flatgr %Prle{vention and Control of Pollution) Act, 1974 as amended in 1988 (Central Act 6 of 1974)
— Issued- Reg.

Ref: 1.Unit's application No.39992641 Dated:15.07.2021.
2.IR.No:F.3268TNV/RS/AE/TNV/2021 Dated:01.10.2021.
3.Minutes of the 254th DLCCC meeting held on 04.10.2021(Vide Item No.DLCCC 254-001).

CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as
amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the rules and orders made there under to

The Proprietor,
M/s . S. RAJENDRAN (ROUGH STONE, GRAVEL, JELLY QUARRY)
S.F No.191/1 (P) & 194/1B (P), ‘
- KASTHURI RENGAPURAM PART? Villagé, s
Tisayanvilai Taluk,

Tirunelveli District.

Authorising the occupier to make discharge of sewage and /or trade effluent.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

= This CONSENT is valid for the period ending March 31, 2026

AROKIASAMY ROMALT Digitally signed by AROKIASAMY
ROMALT TERRIC PINTO FDO
TERRICPINTO FDO  © pate:2021.10.05 17:37:23 +05'30'

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
TIRUNELVELI

To

The Proprietor,

M/s.S. RAJENDRAN (ROUGH STONE, GRAVEL, JELLY QUARRY),
Door No. 13/85/43, Parhitta Village,

Chitharal Post,

Kanyakumarai — 629 151.

’

Pin: 629151




Copy to:

'1.The Commissioner, RADHAPURAM-Panchayat Union, Tisayanvilai Taluk, Tirunelveli District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.

3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, TIRUNELVELI for favour of kind information.

4. File




SPECIAL CONDITIONS

-~

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the

rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the

notice of ‘the Board and fresh consent has to be obtained.

SL.
No.

Description

Quantity

Unit

Product Details

Quarrying of Rough Stone - lying in Latitude
08°16'19°N to 08°16'25""N and Longitude
77°46'47"E to 77°46'68"E at S.F.No. 191/1 (P) &
194/1B (P), Kasthurirengapuram Part-ll Village,
Tisayanvilai Taluk, Tirunelveli District, Tamil
Nadu in an extent of 4.98.56 Ha for 5 years.

1229205

CUM

Quarrying of Gravel 15270 cum - lying in

Latitude 08°16’19”N to 08°16'25""N and

Longitude 77°46’47"E to 77°46’58E at S.F.No.
191/1 (P) & 194/1B (P), Kasthurirengapuram
Part-1l Village, Tisayanvilai Taluk, Tirunelveli
District, Tamil Nadu in an extent of 4.98.56 Ha
for 5 years.

15270

CUM

Quarrying of Weathered rock - lying in Latitude
08°16'19”N to 08°16'25™N and Longitude
T7°46’47"E to 77°46’58”E at S.F.No. 191/1 (P) &
194/1B (P), Kasthurirengapuram Part-Il Village,
Tisayanvilai Taluk, Tirunelveli District, Tamil
Nadu in an extent of 4.98.56 Ha for 5 years.

56336

CUM

- This consent to operate is valid for operating the facility with the below mentioned permitted outlets
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

Outlet No. |Description of Outlet Maximum daily discharge

in KL.D

Point of disposal

Efﬂﬁent Type : Sewage

1 Sewage 0.7

On Industrys own land

| Effluent Type : Trade Effluent

The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid down
hereunder. '




4.

Sk Parameters Unit TOLERANCE LIMITS - OUTLETS -Nos
No. | Sewage Trade Effluent
1
1. |pH 5.5to0
)
2. |Temperature oC m
3. |Particle size of Suspended |- -
'solids
4, - |Total Suspended Solids mg/1 30
5. |Total Dissolved solids mg/l -
(inorganic)
Oil & Grease mg/1 -
Biochemical Oxygen mg/1 20
Demand (3 days at 270C)

. |Chemical Oxygen Demand |mg/l -
9. |Chloride (as CI) mg/1 -
10. |Sulphates (as SO4) mg/] s
11. |Total Residual Chlorine mg/l -
12. |Ammonical Nitrogen (as N) |mg/l -
13. I"l\"Tc))tal Kjeldahl Nitrogen (as |mg/l -
14, |Free Ammonia (as NH3) mg/1 -
15. . [Arsenic (as As) mg/1 -
16. |Mercury (as Hg) mg/1 -
17. |Lead (as Pb) mg/1 -
18. |Cadmium(as Cd) mg/1 -
19. (Hexavalent Chromium (as mg/1 -

Cr+6)
20. |Total Chromium (as Cr) mg/l -
21. |Copper (as Cu) mg/l =
22. |Zinc (as Zn) mg/l -
23. |Selenium (as Se) mg/1 -
24. [Nickel (as Ni) mg/1 =
25. |Boron (as B) mg/l :
26. |Percent Sodium % -
27. |Residual Sodium Carbonate |mg/l -
28. |Cyanide (as CN) mg/1 -
29. |Fluoride (as F) mg/1 -
30. |Dissolved Phosphates(as P) |mg/l -
31. |[Sulphide (as S) mg/l -
32, |Pesticides mg/l -
33. |Phenolic Compounds (as mg/l -
|C6HS50H)
34. [Radioactive materials a) micro -
Alpha emitters curie/ml
35. |Radioactive materials b). micro -
Beta emitters curie/ml
36. |Fecal Coliform MPN/100ml |-

All units of the sewage and Trade effluent treatment plants shall be operated efficiently and

continuously so as to achieve the standards prescrib

discharge of effluent as applicable.

ed in SI No.3 above or to achieve the zero liquid




10.

11.-

12
13.,

14.

The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and mai?ltenance and for
other purposes of the Act. '

a. Industrial Cooling, Spraying in mine pits or boiler feed.

b. Domestic purpose.

c. Process.

The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess

- effluent quantity and the same shall be furnished for verification of the Board officials during

inspection.

The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in SI. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare. '

The occupier shall provide and maintain rain water harvesting facilities.
The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated

- into storm water drain at any point of time.

In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions
as laid under. ‘ :
i). The occupier shall ensure zero liquid discharge of effluent, thereby no discharge of untreated / :
treated effluent on land or into any water bodies either inside or outside the premises at any point of
time. .
ii) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
remises.
fi’i) The occupier shall operate and maintain the reject management system effectivgaly and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge. :
iv) Ign case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/J oint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.

Additional Conditions:




1.The unit shall treat and dispose the sewage through Septic tank and Soak Pit arrangement.

2.The unit shall not generate trade effluent at any stage of it’s process.

3.The unit shall comply with the conditions imposed in the Environmental Clearance vide Lr.No.
SEIAA-TN/F.N0.6976/1(a)/EC.No0.4675/2021 dated 05/07/2021.

4.The unit shall stop the quarrying operation at mentioned location as per EC when the unit has .
removed a quantity of 1229205m® of Rough Stone , 15270 m® of Gravel and 56336m?® of weathered
rock at any point of time for a period of 5 years ‘ '

5.The internal roads to be graded and regular wetting of road for the control of spreading of dust due
to vehicle movement. :

6.The unit shall operate a separate account for the allocation of fund (2.5% of the annual turnover)
towards CSR activity and the records maintained so as to comply with the EC condition.

7.The unit shall develop green belt to an extent of 25% of the total extent of land at the rate of 400
trees / hectare.

8.The consent becomes invalid once the Environmental Clearance expired or the quantity of Rough
Stone and Gravel mentioned in the Environmental Clearance exhausted, whichever is earlier.

9.The unit shall follow and adopt the guidelines evolved for blasting techniques as prescribed by the
Mines Department and other Competent Authorities.

10.The unit shall take necessary precautionary measures to prevent any adverse impact on the nearby
habitation. '

11. The unit shall collect and store the rejects of the mining activities within the unit’s area.

12.The unit shall ensure that, “In case of revision of consent fee by the Government, the unit shall
remit the difference in amount within one month from the date of notification. Failing to remit the
consent fee, this consent order will be withdrawn without any notice and further action will be
initiated against the units as per law”. , e

13.The unit shall obtain mining lease and necessary other permission/clearance from the fespective
competent authorities or other statutes also as applicable for operation of the quarry before
commencement of its operation.

14.Operation of the unit shall not invite any public complaints.

15.The unit shall furnish the compliance of conditions imposed in the Environmental Clearance vide
Lr.No. SEIAATN/F.No.6976/1(a)/BEC.No.4675/2021 dated 05/07/2021once in 6 month to this office. _
16.The unit shall not use the “use and throw plastic” as specified in the G.0O.Ms.No.§84, E & F
Department dated 25.06.2018.

AROKIASAMY ROMALTEJ Digitally signed by AROKIASAMY
‘ /\ROMALT TERRIC PINTO FDO
TERRICPINTO FDO ‘Date:2021.10.05 1737:38 +05'30°
District Environmental Engineer,
Tamil Nadu Pollution Control Board,

TIRUNELVELI




10.
11.

12.
13;

14.
15,

16.

17.
“18.

19.

1/

GENERAL CONDITIONS

- The occupier shall make an application along with the prescribed consent fee for grant of renewal of

consent at least 60 days before the date of expiry of this Consent Order along with all the required

p?fl:iticuiars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued pfeviously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
rzclzlord the details of the observations and instructions issued to the unit at the time of inspection for
adherence. B '

The occupier shall provide and maintain an alternate power supply along with separate energy meter

- for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control

equipments to maintain compliance.

The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008. ‘

The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the
trade effluent collection system only and shall not be allowed to find their way in storm drains or open

' areas.

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources. : '

The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly.

a) Monthly water consumption returns of each of the purposes with water meter readings in Form-I on
or before 5th of every month. :

b) Yearly return on Hazardous wastes generated and accumulated for the period from 1st April to 31st
March in Form—4 before the end of the subsequent 30th June of every year (if applicable).

¢) Yearly Environmental Statement for the period from 1st April to 31st March in Form —V before the
end of the subsequent 30th September of every year(if applicable). :
If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

" The issuance of this consent does not authorize or approve the construction of any physical structures

or facilities or the undertaking of any work in any natural watercourse or in Government Pgromboke
lands. .
The issuance of this Consent does not convey any property right in either real personal property or any

exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

Y



20.

Z1.

22,

23

24,

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the.
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied. -

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-II alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order. '

" In case there is any change in the name of the company alone, the occupier shall inform the same with

relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occupier shall display this consent order granted to him in a prominent place for perusal of the *
inspecting Officers of this Board.

AROKIASAMY ROMALT.' Digitally signed by AROKIASAMY
ROMALT TERRIC PINTO FOO
TERRICPINTO FDO - Date: 2021,100517:37:49 +0530°
District Environmental Engineer,
Tamil Nadu Pollution Control Board,

TIRUNELVELI




Category of the Industry : .

RED

CONSENT ORDER NO. 2105239992641 DATED: 04/10/2021.

PROCEEDINGS NO.F.3268TNV/RS/DEE/TNPCB/TNV/A/2021 DATED: 04/10/2021

SUB: Tamil Nadu Pollution Control Board —CONSENT TO OPERATE -DIRECT -M/s. S.
RAJENDRAN (ROUGH STONE, GRAVEL, JELLY QUARRY) , S.F.No. 191/1 (P) & 194/1B P,
KASTHURI RENGAPURAM PART?2 villageTisayanvilai Taluk and Tirunelveli District - Consent
for operation of the plant and discharge of emissions under Section 21 of the Air (Prevention and
Control of Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981) —Issued- Reg.

Ref: 1.Unit's application N0.39992641 Dated:15.07.2021.
2.IR.No:F.3268TNV/RS/AE/TNV/2021 Dated:01.10.2021. '
3.Minutes of the 254th DLCCC meeting held on 04.10.2021(Vide Item No.DLCCC 254-001).

CONSENT TO OPERATE is héreby granted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders made there under to

The Proprietor,

M/s . S. RAJENDRAN (ROUGH STONE, GRAVEL, JELLY QUARRY)
S.F No.191/1 (P) & 194/1B (P),
KASTHURI RENGAPURAM PART2 Village,
Tisayanvilai Taluk,

Tirunelveli District.

Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the Government and to
make discharge of emission from the stacks/chimneys.
This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT is valid for the period ending March 31, 2026

| Digitally signed by AROKIASAMY
e R S

TERRICPINTO FDO - 5ate: 2021.1005 17:38:06 +05'30°
District Environmental Engineer,
Tamil Nadu Pollution Control Board,
TIRUNELVELI

To |

The Proprietor, ' -
M/s.S. RAJENDRAN (ROUGH STONE, GRAVEL, JELLY QUARRY),

Door No. 13/85/43, Parhitta Village,

Chitharal Post,

Kanyakumarai — 629 151.

2

Pin: 629151




Copy to:

1.The Commissioner, RADHAPURAM-Panchayat Union, Tisayanvilai Taluk, Tirunelveli District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.

3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, TIRUNELVELI for favour of kind information.
4, File




SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the

rate (Col. 3) mentioned below. Any change in the products and its quantity has to b t
notice of the Board and fresh consent has to be ob%)ained. i . e

SL Description Quaﬁtity Unit
No. : : ‘

Product Details ’
1. | Quarrying of Rough Stone - lying in Latitude 1229205 CUM

08°16'19°N to 08°16°25N and Longitude
77°46’47"E to 77°46’58"E at S.F.No. 191/1 (P) &
194/1B (P), Kasthurirengapuram Part-Il Village,
Tisayanvilai Taluk, Tirunelveli District, Tamil
Nadu in an extent of 4.98.56 Ha for 5 years.

2. | Quarrying of Gravel 15270 cum - lying in 15270 CUM
Latitude 08°16’19”N to 08°16'25""N and
Longitude 77°46’47"E to 77°46’58"E at S.F.No.
191/1 (P) & 194/1B (P), Kasthurirengapuram
Part-1l Village, Tisayanvilai Taluk, Tirunelveli
District, Tamil Nadu in an extent of 4.98.56 Ha
for 5 years.

3. | Quarrying of Weathered rock - lying in Latitude | 56336 CUM
08°16°19"N to 08°16°25”N and Longitude -

| 7T7°46°47°E to 77°46°58"E at S.F.No. 191/1 (P) & .
194/1B (P), Kasthurirengapuram Part-1l Village,
Tisayanvilai Taluk, Tirunelveli District, Tamil

Nadu in an extent of 4.98.56 Ha for 5 years.

This consent to operate is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh

. consent/Amendment has to be obtained.

3(a).

3.(b)

1 Point source emission with stack :
Stack |Point Emission Source Air pollution Stack height |Gaseous Discharge
No. * Control measures |from Ground |in Nm3/hr
Level in m
hh Fugitive/Noise emission :
SL Fugitive or Noise Emission |Type of emission Control
No. sources measures
1. | Drilling and Blasting Fugitive Water »
sprinkler
system
2. | Vehicle Movement Fugitive Water
sprinkler
.o system
3. | Loading, Unloading and Fugitive Water
' Hauling sprinkler
system |
The emission shall not contain constituents in excess of the tolerance limits as laid down hereunder :
Sl |Parameter Unit , Tolerance limits Stacks

Annexure enclosed if applicable. :-

The Ambient Air in the industrial plant area shall not contain constituents in excess of the tolerance
limits prescribed below. »




SL.  |[Pollutant Time Weighted | Unit Tolerance Limits
No. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area ‘ Central Govt.)
L Sulphur Dioxide |Annual microgram/m3 50 20
(S02) 24 hours microgram/m3 80 80
2 Nitrogen Dioxide | Annual microgram/m3 40 30
(NO2) 24 hours microgram/m3 80 80
3. Particulate Matter | Annual microgram/m3 60 60
(Size Less than |24 hours microgram/m3 100 100
10 micro M) or
| PM10
4. Particulate Matter | Annual microgram/m3 40 40
(Size Less than |24 hours microgram/ma3 60 60
2.5 micro M ) or
PM2.5 A
5. Ozone (03) Annual 8 Hours 100 100
24 hours I Hour 180 180
SL | Pollutant Time Weighted |Unit Tolerance Limits
No. Average Industrial, Ecologically
Residential, - Sensitive Area
Rural and other |(notified by
area __|Central Govt.)
6. Lead (Pb) Annual microgram/m3 0.5 0.5
24 hours microgram/m3 1.0 - 1.0
7. Carbon 8 Hours miligram/m3 02 02
[Monoxide (CO) |1 Hour miligram/m3 04 04
8.  |Ammonia (NH3) |Annual microgram/m3 100 100
. 24 hours microgram/m3 400 400
9. Benzene (C6H6) | Annual microgram/m3 5 5
10. |Benzo(O) Pyrene | Annual nanogram/m3 01 01
(BaP) '
—particulate phase
Lonly
11. |Arsenic (As) Annual nanogram/m3 06 06
12. | Nickel (Ni) Annual nanogram/m3 20 20

3(c) The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:
Limits in L.eq.-dB(A) Day Time Night Time
| ResidentialArea 55 : 45

4. All units of the Air pollution control measures shall be operated efficiently and continuously so as to

achieve the standards prescribed in SI. No.3 above.

5. The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.

6.  The occupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.

7. The occupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed
by the TI.\LPC Board Laboratory once in every 6 months/once in a year/periodically for the parameters
as prescribed.




Any upset condition in any of the plants of the factory which is likely to result in increased emissions
and result in violation of the standards mentioned in S1.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant

Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

Special Additional Conditions:

The unit shall install the approved retrofit emission control device/equipment with at least 70%
Particulate matter reduction efficiency on all DG sets with capacity of 125 KVA and above or
otherwise the unit shall be shift to gas based generators within the time frame prescribed in the
notification No. TNPCB/Labs/DD(L)02151/2019 dated 10.06.2020 issued by TNPCB.

- Additional Conditions:

1.The unit shall operate and maintain water sprinkling for the suppression of dust while movement of
Vehicle and during loading and unloading of materials etc., efficiently and continuously so as to
satisfy the NAAQ/Emission standards as prescribed by the Board. :
2.The unit shall comply with Ambient Noise Level Standards prescribed by the Board.
-3.The unit shall comply with the conditions imposed in the Environmental Clearance vide Lr.No.
SEIAA-TN/F.No.6976/1(a)/EC.N0.4675/2021 dated 05/07/2021.
4.The unit shall stop the quarrying operation at mentioned location as per EC when the unit has
removed a quantity of 1229205m? of Rough Stone , 15270 m* of Gravel and 56336m* of weathered
rock at any point of time for a period of 5 years '

5.The internal roads to be graded and regular wetting of road for the control of spreading of dust due
to vehicle movement.

6.The unit shall operate a separate account for the allocation of fund (2.5% of the annual turnover)
towards CSR activity and the records maintained so as to comply with the EC condition. ‘
7.The unit shall develop green belt to an extent of 25% of the total extent of land at the rate of 400
trees / hectare. :

8.The consent becomes invalid once the Environmental Clearance expired or the quantity of Rough
Stone and gravel mentioned in the Environmental Clearance exhausted, whichever is earlier.
* 9. The unit shall follow and adopt the guidelines evolved for blasting techniques as prescribed by the
Mines Department and other Competent Authorities. ;
10.The unit shall take necessary precautionary measures to prevent any adverse impact on the nearby
habitation. ‘
11.The unit shall collect and store the rejects of the mining activities within the unit’s area.
12.The unit shall ensure that, “In case of revision of consent fee by the Government, the unit shall
remit the difference in amount within one month from the date of notification. Failing to remit the
consent fee, this consent order will be withdrawn without any notice and further action will be
initiated against the units. _
13.Operation of the unit shall not invite any public complaints. _ : _
14.The unit shall furnish the compliance of conditions imposed in the Environmental Clearance vide
Lr.No. SEIAATN/F.No.6976/1(a)/EC.N0.4675/2021 dated 05/07/2021 once in 6 month to this office.
15.The unit shall not use the “use and throw plastic” as specified in the G.O.Ms.No.84, E & F

Department dated 25.06.2018.

: - Digitally signed by AROKIASAMY
ARGKIAAMFROMALE R(I'J!L\ALT TIERmc PINTO FDO

TERRIC PINTO FDO Date: 2021.10.05 17:38:19 +05'30'
District Environmental Engineer,
Tamil Nadu Pollution Control Board,
TIRUNELVELI




10.

I1.

12,

13.

14.

15.

16.

17.

18.

GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the
application will also be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

The conditions imposed shall continue in force until revoked under Section 21 of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air -
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct. '

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

The occupier shall provide all facilities to the Board officials for collection of samples in and around
the factory at any time. i

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site. '

The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time. 3

In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances,

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands. '

The issuance of this Consent does not convey any property‘right in either real pérsonal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State [aws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as aresult of such discharge, water or air is being polluted. :

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in .
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any odf such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as.
amended in Form-I alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board. .




19.

The occupier shall display this consent order
inspecting Officers of this Board.

&)
—4)

granted to him in a prominent place for perusal of the

AROK'ASAMY ROMALT . Dlgllalt);;j“gned by AROKIASAMY
ROMAL ERRIC PINTO FOO
TERRICPINTO FDO | Date:2021.10,05 17:38:29 +05'30'
District Environmental Engineer, )
Tamil Nadu Pollution Control Board, %

TIRUNELVELT
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:=Ad£]3£1 cmal Cnndﬂwn&
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ai’ﬂiﬂ.ﬂﬁﬂu PE'_ILL!]”Z‘![!N [‘Jﬂﬂmﬂl Blml%l

. The unit shall 'comply all the'conditicns preserby
DETA A, Tirunelvell vide Létter No. DEIAA-TNY

2. The unit shall'comply all the conditions prescribied in the g lease agmemeutsmﬁﬁédfbyutﬁf&
Dislmdt Collector. vide BC.NoMI ¢ IQTS;: r'--EUTG Dated.';ﬂfi- @4‘:?@18&;- i ‘

Th:: unit shall ensure that the system provided fo collﬁctmn and’ trcﬂtnmnt af sc’mgc ghall be
e:i Tectively main amed and upemtcfd o aste: satisty t]:w standards pmsufbcd by ths E@'Md

4, 'II:u: it shall smm:, I!l:‘;tﬂD frade ciﬂuwt IS trr:nem d

i Th‘* unit shall-ensure lhatbldsum{ upem‘mndces_” '
'public; i

Thu il \hd I d,ew. elop
: fhﬂ approve d Eiining: D,l

10, This unit? 3 upr::mmn .;wrnq v 1e
ClrcumStanoes, ;

19 ."1 e unit shall m‘n

louatui ﬁdmhmw 4
i

H Thla Consent issn
S| erscd&, ot Bt

‘\,Iﬂmm& and :fu_ri:ller Gtiot

s _Th» it sl
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; ﬂ_:l.iltppmrrgast /f,i'
W—%ﬁ £
T B A
- ""&‘Tj‘?ﬁﬁ’ﬁ
| TAMTLNADY POLLUTION wmﬂm %ﬁﬁ@%} P
| :GEHEIEEEL’GNDITIGNS?
1. The cecupicr shall malee an apphcatmn along with the. ,prtscmbed consent fe for grantiof renewal of
vonsent at leasy 60 days before:the date: xpiry of this Consent Order-along with all the requized
: p_nrtjltulars B8 unfng fhsﬂ rﬁere N0 .ge n Pmdu:,imn ‘quantity and’ changu in sewage/Trade -
o 4 efflaent. -
3 This Congentis: 1%1.1@1 hy'ﬂm er:l m mnmdx.rat ot oi‘ thc rticulars given in the apphcatmﬂ Any
A h 0e o alt«s 1:the. particulars furnished in thr:
§: 18 it Order umler::‘__ ction 2
i T Tlta *;-,::_cons,ent mnﬂztmns mzpusad i thl‘; ordbr shall contmue in: forcc untxi fC\"Dj.(Lud under Section
| 2 ‘3‘) of ﬂle Act v
: -:Gpe:ate orders.issuad. pr-anmwly under Water
A amemdtd shnd &i.funr | .
.
i
B
8,
10
A
2|
13
A
" ]5.;” :
16 -
: Sequél_'. 30th Juueaa;o mm yun- m apphwbl'.
i _:eaf:y Emwonmeﬂ 4 e pert dﬁﬁ‘qm TstAprilto 3Tst March in'Forin —-‘lf hefore fhfz
: .cnd of the: bubsc:quem EI}thf‘&eptembaref cwiy ;mr[ ‘.dpphc*:lblﬂ) . ..’ ‘
‘The s aE thiS -ceﬁsient d@es mt;authorme or appmve the‘ G "‘mtm:,tmn of any phy &ructires

8.~ y s
- m fﬁCllitiES ‘or the undertaking of any Worlk in: ;my maturidl witercourde or'in Gove crment-Porombole
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[

CIn (:de there is am’

Bt
S —— Y T

Wm_ |

an}f pmsunou
as aresult of :,uch dise

I'LD ’Uﬂllﬂ

Lmy of ‘siic h cﬁndltmm«dm “there
varied:

nmmgummi shall file -ﬂppll And: 3
As amended in Form-IT-alongwith relevant c’lecum
thf: nmmmy ameudn., with tenewal

Thr: ﬂu:upibr snallsd"f:,plav thi

k | serusil of the
Lllhp&ctlll" Cfficers of thig Board. il

1S SATHARG
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TANILNAD POLLUTION CONTROL BOARD

]

ca‘? NT@RDERNBJ&ME[S?,QSSS] ])A'lLD ﬂlmﬁmlﬁ

I’ROCEEDINGS NOLF. 1(3871 N "WRSIDEEJ’TN PCB/TNV/A2018  DATED: 01/06/2018

) KAS BN APURJ@M
Is 4~ ConSent for aperation of the plant
& &ir ('Prm ention and Centrol of Pollution) fet,

»—In:aued- Reg.

am..ndud in 1“87 {Cezmal Ay ]4 " LQBI (T

The Propristers
© M S RATENDRAN R(
S NodBILA P,
KASTHURI RENGAPT

Rudhapuram Ty uk,:. ;;
) .“:'Tfﬁiﬁéhlﬁéﬁ’:‘,If?"-“iféifl.‘!-le‘ |

lition Coritrol fred s a6fifietby the Governmens and lo

sammﬁm -

| Dmrwt Enmrumncmal Engineer,
o Wil Nagu Pollution Control Board,
, ' ']'IlillNI'l EEI..I

E;n* BIFV T 3

,Qﬂp}; tox
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‘This consent to-operate is-valid for operuting the 3
- 7ate:{Col. 3) mentioned below: An

ArUTEEETA ﬁ ’r E {
.%WJ [hnd i!'.mﬂ‘ i { '

TAMILHABY ﬁﬁi&iﬁ”ﬂ%?& CONTROL BOARD

SPECIAL CONDITL ﬁi‘m's.

cﬂn;, tor the: manufacture of products (Col. 2 ) atithe

5 chang& in the p odu(‘ts and its guantity has'to be Trought to the.
sent has to be 0\ tained., '

notice of the Board and fresh

A ‘ff'a:‘f. ; . Description” | Quantity ' ‘Unit’
ilNow i, i L skl Boman re ‘

Prodict Details

|1, | Mining of Rough Stone ' . |440069 i3 / S¥ears

2. | Mining of Gravel . - | 3opsg

m3 { 5¥ears

‘This corsent to- mperate is-valid: for operaling the. f'm;h_

-mngmnﬂmendment has tobe: obta i

with the below mentioned icnission! muise;
sources alongwith the'conirol mensnres-and/e iz

ack. Any ghange-in the'emission sourceicontfnl
measures/change in stack héight has to bo | brought to: the notice of the Board and fresh

- [ Printdsiivee: entission mth stackyl

5Stack Pﬁmtiﬂmvsmn *‘.‘am‘ce
"Nn. ;

'. fStaek height | Caseons Discharge
oo Grmmd i Nm3he

01 ot Cﬂmﬁresscr

s sLej__rel Vm .,

e o L A ,"Fﬂgiti*fﬁﬂ\mqeE!ﬂl‘;ﬁi’ﬁiif:"‘ doih Befa

L

fiemission © [ Coniral
250 7 - | mezsures.

e | MiniRg ABp T Fugnwe o | Portable |
' s G TR g1 L | Water
. | sorinklsr i

Y. The cmlssmn qha]l nﬁtmmm consuim—mtfq in: excess ﬂf rhc m’lt:ramze ‘hmwtq as laid down hn,w..mad::r i

Sk ipﬂran}_ﬁfar | | Hmt S5 1r 3 _‘Tolemnce ]Iﬂlli"i  |Stacks

-'Tne Anibient:Air in the mdu.strml pl:mt;:'f’

lisvits presénbed below.

8L |Pollutamt Tuna_Wewhted Uﬁiff" X | Tn‘lvumce Limits

‘ lndmtrml Lu:ulnglml]v
| Residential, Sensitive Area
{Rural and Siher {notified by

area . Central Govt.)
icrograt 50 20

§ g Sul];hur]]mmdc :

i "Mm‘ogeﬁﬂmﬂdﬂ Arritg

1111(:1'0,:1311];’1'313 i . '30_.’{[ ) R0
o mltroc,runfm?, N, 40 | 30

1802

-mmmg,rum’nﬁ o T ) R

e i s 1o SR TR ¢\ G0
2 mmmwa:r‘nfm? el o 100 ron

immmgram.*nﬁ RRBARET R 4[] o i) - |

Eﬂ-'hﬂiiﬁs- - pmitrogram/m3 A0 60




.

E—
= 'gr.-‘ T gk
PPN —

s

MWWM : - . ; »

| woms R
Tﬂfm‘ﬁllﬁmﬁﬁi F‘IELLUTIEN GUHTEQL Bmmm |

Sl |Polintant Cinie W elghteﬁ '{Eﬁit;" R R TR
NG— 1 AVLE‘.;LUE 2 : - SRe L BT R o R R
‘ il |24 houts.
7. |Carbon |8 Honts
Monoxide (GO |1 Hour iy _
8. Ammonia {NH3) | &amual : mlt-:rt‘igra.nﬂ-ma 2
o 24 hours: _|micropram/m3 i
9:__|Benzene (COHB) |Anmial niicrogramém3 -
T ,me@] Pyrene | Annual ' nm@nranﬁfm:»
&B;:LPJ‘ :
—particulate phs::e
only ‘
Il |Arsenici(Ag)  |Apnual
L2 - Nick«.}fﬁ.{?ﬂ?i)’: Ammal.

airpellution conrees] cqmpme t-on
changs in quality and/or quantity of'e

working condition which:'shz

‘Theigocupiet shallathi
kg

and result in ¥io ution of the standards roentioned i éi No:3 shaﬂ be: 's‘eported tor

per provisionsof the et m caseof noi c,onlpi;_"_ ¢

The Sunbient Nuhe Leye I‘."m “the mc[usir.{ :

Limits in L.aq.—dﬁfﬁffﬁf T G D:ﬁ Tlme. Loy
Residentizlires : g TR
Allunits of thu Adr. pnllut;mx g .rrtrol muasum;,
achieve the standards

The! ::u,mlpm“ shall ne i@

The'oocupier shall maintain log boc&f
Or 81Y.0theh patticulars fore

oW Cast get the-sample 3
TNPC Board L‘abnrﬁmw onceiney eIy ‘,6 mondlsfe,nce i ymﬁ;&rwdlcaﬂl -for:the
B2 pchnhud L : i

Ay upset mndmon in any of Ihe plants. uf ikely o rr.ault in mu.ta.ascdfemmlama*

Secyetary / Joint, Chiel Environmental Enmneer—?\-f@ml
Eavironiental Engineer of the Board by-c- ~mail immedrately
details of such ups&t condition: A

The' ooeupics, shall alw AVS Lﬂmplw and mn;.mlt the 0“der'
Consent Order and from timeto fime without any nsghgenc

Additionn! Couditions:



"

sty all the cénditions preseribed in the Environmenta] Clearance isued by the
de LE‘tterNU DEIAA-T NY¥.f TN /2836 1 2018, Dated:; 22, 02.2018. |

‘2. The: umf shall.comply all the: conﬂmonb prescribedin the mining leage dgreement ssued by the
‘District Collector vide RO, No M1 /1275512016, Dated: 04:04, 2018, .

3. The unit shall operate the APC measures in the form of pumbiu Wi

ater sprinklers effestively and
contmwuﬂy 50 H8:to Satis 2

G<N4”L~"&@ /:Emisgsion standards prescribied by the Board.

4, The anitishall sdbeie o, th& ANL slmﬁm'dv as préseribed by the Board_
5. The uniy shall cantinue: to develop tidte green belt with thick shaded Irees inthe unit’s premises,

‘6. Tie unit. shall follow and ado pt {he guidslines: gvolved for blasting: techniques as preseribed by tha,
‘Wines Department and ather C ompeteat Authorifies.

7. THS unit shall take:s necessary prm,aulwnan mcaeuras o preveﬂt‘ any: .Iil\'drse impacton.ihe nearby
;' huhltatmn . _

3 T'he umt th.ll colles’c and storna ﬁw T8 Loty

ﬂ 1l Thfur unit’s n::rpémtmﬂ :" : a&ﬁw’f} fcr ‘the mmmg &h'ﬂl not
&iTeum stanc BS.

5
.
-
duy
E‘
5}

: k as pm' the
on I‘]]“t:t"aﬂ:{-"_ the mining.-

e YUTSES, ete.; Tutming in the mmmg site or
& LUIISIL'LIGHO"I # upemtmﬂ phmc of the mining.

Vo 13 The consent r-'.fmeci is sub_;cht to ﬂw f‘ma[ outcome of National Green Tribunal {S*outh Zonc) ia
=apphcatwn I‘w 165 2013 T e o

Hit "'haﬂlennt the. thi?['er&uce in amount
1t n.ﬂmcvr whichthis order will be w ﬁhdraw i A 1thauf sty
‘ awnst the: unitas perlaw.,

17 The uf slmﬂ etisure that the qulz:l‘s-j rcmvf ‘*}\Ip%}sw
ot Toading. exploswe@ numbcwfinﬂkboiﬁs : ng:ot dull holes:
3 UIJL.M?JGI‘I are kept minimyum:to-the extent ]}UE‘Slbi_“}__ﬂ_:_‘ 1o reduce the!

% dm ing; the blasting c}:rt:raucm

I ity s G By 50

5 SﬁTHIJﬂhRAJﬁE"&E;ﬁ G0 1EETN .

=t
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EAR

7

Thie ovcupier shall make an app1u.mu11 aloi ]

:pamau]m_» ensug m"- that, L‘hew is no ch'mn_‘

:{"D.

The air pnllumnn
‘made easily aee

Jn case ol duy €
‘ jthe pmission within the

PrOpeLties. while i

ar facilities or the und
1’1_158

E Efb.Dliu ;;_,. m P )
“any of such com itiotis and

yelevant. dedurients imriedistely and get then

114%%%1& PEBLLUTEUN EGNTHBL E%ﬁﬁﬂ

*GESN;E‘ML;(:G:@IEI@LQE&

consent at foast 60 4 hafﬂrc the date:

' n;sude i

: m‘dm
L,hmg_.c or :h:cmmm c»f‘d

&Lfm Li*c issue of thm mdu} aTl Lht‘- ‘onsent
evention and Control-of Pollutron) Aet, 1

e mfaapwr shull maintain an Inspection; Ramstew":

apphwu on will alsobe ground: for review/vatiation/re
,Di thc

r'r:;,a;}rd the dotails of the ubservations andinsirygtions issued: t_

adhcl ETICE,

‘The oeeupier SHall pmﬂdc and mamtam an ulteruatupnmr aupplv alongawit
For the Air Pollution Controlmeasures sultivient:
control squipments to-engure Lumplmnw

“The occupier shall provide all facitities 1o the Board: ofﬁcmls—for c:f:ﬂ amn ot semples‘._m

the factery at mv time:.
The applicant s} i
proyided at the site

The: liguid cifuenta
Tl‘lﬁd,fc‘d in g MANNe
provisions of Water (Pre ntic 1(1.&;1:1-

ki apphbdh]fi theaceupis
provide: itrirried Jiefin thi

The issuance of ﬂm -:.un

Thu Tasnanes Uf this Cops
Cu.,hl'\l‘i prv

‘any invasion. of pers

The Gcwpm .s.hail f{:rrth wi.: keep the
3} s or-polh ugT it

R m«:}i

t0=f¢11511£€ continueus op ration b

] dl“pl‘l} the, ﬂf:-w dmoram ufthe ":mnrces i ﬁmmswﬁ mﬁ poilutwn c:@mml swsrcm%

In case there 1§ any :,h.muc in the: constitiition. o

nanagement siall file fresh: .-1pp]14,m011‘und A
amended Form-1 alengwith relevant docwn

In case there isany changs in theame of

‘neesssary amendment with rencwal of £ouse yrder.

1‘.sf:‘:p%ratc mn,f*gﬂ sangler

: palluhcm

m%i}sﬁmmad:,
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A b 4
| "Fﬁﬁ’ﬂmﬁﬂﬂ POLLUTION CONTROL BOARD

190 - -The "w‘:_::upw,r shall-display this conseiit. m’tlar granted to hit‘in a :pm-mihf:ﬂt place for perusal of the
mspechntr Ifﬂcers of this Board, fu

Diitally s.an::b;.-&

S, SATHIARAS St

LLLUT .‘I&.M.BS

‘ DﬁLm,iEmLmnmenml Lm"war, }
- Tamil Nads Pallution Control Board,
 TIRGNELVEL







' and Minlng, Tirunelveli District vide Be mmmgmﬂu ‘deted 28.01.2013.

9

STATE =LE.uE1-ﬁWmdNMthﬁmfﬁmsm&mmm’znmw

Dr. KMALLESHAPPA, LF.S.,

Srd Floar, Panagaliliasiigal,
MEMBER SECRETARY

No.1 Jeenis Road, Saidapet;
Chennai<ls.

- To

Thiru . Sugy,
12-18; Vellankody,
Chlthrai PO, Kanyamumard Distelet,

. 629 1&1

Sir, . !
Subi  SEIAL, TN ~Prapbsad Rnugh h!@nﬁ Quarryng 3t SF No. 193, Kastf

wirifangapuram
Village, Radhapuram Taiuk, irﬁr‘eiva:-h Dlstnct by Thiru €. Sugy - Enwironmantal
Clearence — Reg:

Raf; 1 ‘r’mumpphcatmn for Env on

Bl a!;ﬁearance dr 08.11.2012
2.:Presentation details madeﬁ jgmq}e SEACON 22.03.2013

2. Minigtes of the Slaa mes i gneﬁ*on 10:04:2013.

iearance fur Rough Stone G_uarwmg at- SfF Ncn 33~‘-hasthunrangapuram ‘daﬂage, Radhapuram Taluk,

.
Tiruneivat; stmc‘f, The mine lzase ar!f‘ 3?.:"92
Latf fudie - 03“15}:5.32"#4 Langxtuﬂe }‘7’“‘46 f

Neforest land i5 involved. No- sensf{ﬁ? :

& pmpaseci ‘mining arga: is reported as lying in
o a:Shaet Mo.58/H.15,

: s.e} bodses bua-spheres‘ ‘national parks, sana:l:uanps
are la:atad within 10 km radqus as mpﬂrted.g’?lma g wIEage within 500 metre of the project site as
repﬁﬂ:&d ‘Mineworking will be: ﬁyen cast 5emwne~ﬁbamsed anmg and s proposed urito @ depth of 22
‘metres. The: production. wnulcf he 4‘?55?0 cu.m a“ Rﬁugh Stons B 59510 tum of Tap Soil

cum overa
period of § years. Witer reduirement of 1 =K!.;?J.mrdr‘lnkmg:-:-purpbs‘es

.wﬂl be sotirred through Water
Tankersefid 2.6KLD required for dust suppressict-and. green belt will ba sourced from nearby surface

waterhndv The: proponent has submitted the. msmnﬂ plaﬂ at:pmued by the Assistant Directar, Giology

The precise ‘arsa
communicatian haﬁ heen approvéd b the Distrc 'tmtec!;nr Tirtnelvell in'lettar M];,f?ei%d 2012 dated
,11:} 022012, Thera 1‘5 fio State or National bcundmes w]thin 15 km radius a3 reported, The project cost
is Rs: 19 00 lakhs, EMP cost 1$Rs:2.10 lakhs, e

MEMBER SECRETRAY,
SEtM—TN

)




STAYE LEVEL ENVIRONMENT tmnmrmﬁss@MTnufHaEm

The proposal was considered and examinsd b'f the SEAC on the directiong of the Hon'bie
Supreme. Court: an hrmgmg all mines within the fold:af: 'prmr E' ]

,irrespe;:tme gftheir M:nmg Lease- i?&i{.‘}

s Zrea [and hence nos eovered unilerthe -
EIA Notification 2006) was. appraised based on-the pm}@cﬁduwments fornished and the: explanation

made before the Committes on 22.03.2033. The SEAt has' recommended For the grant - of

environmantal clearance for the saig Ro ugh Stene quarry pProject:

size, Thus the present proposal, thmtgh of less: *han& haie

The proposal was placed before the SEIAA in ts5at mee‘tmg and the Authﬁmy considered the
Froposal and noted that the size ofthe ming, productioh rate, the mm&rat mmed and theem-sens%tmw
of the area are such that the ‘oparation of the ming will have: negﬁg hle impact on the surroundi ngs and
85 such the project deserved to e granted the' bfanket ::faarance subject to'the mines lessithan S ha

‘area brought under the EC regime on the d:recmn.s‘ from Han’sle: ‘Supreme Court aid henes. decided to

cgrant environmental clearance o the il 1;&:3, Accordingtv, tha SE1AA herehy accm;is,

L The preject authorities should aduemse- ﬁ.iihthhsim._.detai.is'-at least in two widely dréulated local

newwapam one of whnth shall he inthe ~u‘lar iangnage of the Icu:alrtv Loncerned, withm 7

le;,.
envirorumental Iearame and @ copy of the. claqranﬂe Tatfer is avaﬂabfa with the. Stata Patlwl::pn
Controf Board and-also at the, Weh s;' ;' gsSEIAATN &t http:
sEmé s being sent tuthe Regional Offic ¥

' india lovated at Bangalore.

//seiza.tn.poy.

in" and a copyof the
Sor Mlmstw of Eﬂmmnmem and Forest, ﬁ‘nvemment of

fl.  Quarry lease ares should be demarcated on the ground: wprh wire fenmng to show the. haundary
of the lease area on all sides with red flags on every piiiar shall be eracted hefmre cmnmentement_
ﬁfquarr«;mg

iil. copy of the Environmental Clezrance [et—t:er-shan beisent: b‘g' the prononent to. th& cencerned

Town Panchayaifﬁanchavat union, Musicipal l:mporat:m Urbsn l.m:al Bady amd the

Local NEQ, I amr, fram whom suggnst:nnsj representat}nns 1 any, were received - ‘while
"pracassi

Fanchayat;

ng the pmpusal The: tlearance lstter shall a!sn he m:t on the webs:te ofthe: propr:;nent
arnid afso keptat the site, for ih\P general publicto see,




8

¥.  Theproponent shall ensure that First Aid Bmx as avallable at sil:e

A

STATE LEVEL ENVIRONMENT INMPACT ASSESSMENT AUTHORITY

Provision shall Be madeforthe Housing of construction labour nearby the site with all negessary

infrastructure and facilities: such ‘as’ fuei for cooking, toi

lets, safe drinking water, ste. The Housing
may e

in the form of tempmraw structures ro be refnoved fter the com ipletion of the project.

z. Spac’i'f'n Uund ltians,

L.

i,

Wi,

ik

Wi

 and a1y other cross draindgs strtttires.

Ii"\fwf
' quarz-,rmg sha!l he gwpp&d
quarryand alfthe equ.pm ntin -?"a';é

and NOX in the ambient air- wﬁhln th
‘ '.dataqhai‘h b& upleaded on the website’

The enviconmental clearanee will be mtermﬁnc:us wrth the miine i&aae penod, however limited 1o

a maximum period nf 5 {Fve} yearsfrom the date of | Bssug.

it shall be ensured that cguanyma Is net carled mut‘w}thm SUDm of structures,
:rs, grraund water. extraatim points;: wa‘cer stipply: h?.*acl wiorks,

bridges; dams,
axtrastion points for 1ifrigafinn. '

The pmpcnant shall take z‘xe:esSaw rgast res Yo ensire that there shall niot he any adverse

ggg‘gg by hufnanhabitations, by wav of polittion to the
..nwrpnment.:

‘ Shaﬂ'he ‘e‘ns‘ure-d ‘ﬂ%ﬁtv“qﬁarhﬁi'ﬁg rﬁeﬁ cut below: gmund watertable undar any

mrveneg w:thm the pﬁrmlt‘tﬁﬂ depth, then glso

M the end of dilne closure, the P;_ porent:sh "I?‘immedzataw rgm‘uwaa'llj ihe sheds .pu{hup-{in‘ ihe

The eritieal parsmetess such ag ESPM {Pa cufate matt&r smth size: Jess than 10emiceon e, PRIO)

L one ‘-shall be monitored periodically. The monitored

th .pmp@nentas wellas displayedion a dzsmlay board at
the project aite .The Cirewlar No. J~29012,-’1!209&-IA I (M) dated: 27.05.2009 issued by Ministry of

'Enmmnmem: and Forests, which is available on the wabs:te of the Mmastrv wwwkenvfor nicin
shall also be referred to in thistezard forits cc:mp!;ance

Mecessary aliocation: uffunds for imgiemgntat;;t;n_cf‘-tbe.'tﬂ_ﬁsewatiich:;fpﬂafn"shaﬂ'be'mad&fand: the

-fﬂ‘m ds so gllotated shall be included in the project cost, A copy ofaction plan shall be submitted to
':the Regmnai {Iffice of the M.hzstrvm Envimrimentand Fnr&sts, B‘angalnre,

,aﬂ:ef ahtam‘ng requlred approvals fmm Competent Authormes

M:Emsﬁﬁ'g%:}?r:‘m&‘f,
“ SEIAATN




STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY .

. The explosives shall be stored at site as per the-conditions stipulated inthe permits Issued byihe

licensing Authority.

% Blasting shall he carrizd out after annguncing o th& pab!tc thrcmgh zdequate public address
Csystemito’ avoid any aceident. T )

®l.  The Proponent shall take ':ap.p‘rdn{Fata-measuré§ to-.ensure that the GLC shall comply with. the

revised NAAQ, norms notified by MoEF, Gol.on 16.11.2009.

xil. The fellowing maasures are to be Implemented to ‘réedu'cé\;gir:.Fulluﬁ,ﬂn-ﬂuring‘-transp'nrtaiiq_ﬁ of

rdneral ' . ' ‘ 3 Lo ‘ -

= - Reatls shall be graded to mitigste the dust emisslan.. .~ =~

Water shall be sprinkled-at reguiar interval on the m—d?hift_’qaﬂ and otherservice roadsto syppress N
dust '

b The follewing measures:are to belin

Spead of trucks entering or ieavmg the ming’ is to e iim"ited to mademte speed of 25 kmph 1o

prevent undue noise from em'p' e g

wiv. Measures should be takento cofiE ovisions feid under Nolss Pollution {Reguiation

and Contrel} {Armendment) Rules, 2 1 , r?ﬂﬁ}ﬂ’?ﬁsﬁeﬁﬁ??‘;‘m Mﬁﬁ&ﬁg.ﬁmﬁgﬁqﬂﬁpl noise )
" 40 the prescribed levels. g ‘ “ | | |
av. Suitable conservation measures 1o ia:u n-'--gfé::-uhﬂ{ﬁrafar.fesﬁu rees inthe area-&'ﬁéﬁhﬂ*g!'anﬂa:d
' and implemented in consultation: wnh Regional Dlrecmr CGWB. Suitable measures s%muld be
“taken for rainwater harvesting. ' ‘
awi.  Permission from the tompetent authority should be obtained “for drawal of gmund water, if any,
' required for this project. _
wwil, Tapwih@if‘g'ﬂmahaﬁ_‘beastétﬁed propesywith p.rd:i’er'Si@:i’ﬁg;_-ﬁbﬁb;a dequate measures and should be
used for plantation purposs, o | g | |
wwiit.  The following measures are to be adop‘ted*‘to--tunt'rfbli’erﬁ'sfibn' wf-dﬁmpsﬁ'
+ Retention/ tn}a walls shell be provided at the foot of the dumps. .

« Worked out slopes are to be stabilized by planting anpropriate shrub/ grass specission the slapes.




iz,

.

o,

] Canceallng the Factuzl data or faaF

‘Rain water harvesting to mliact and z.rtitize the entire w.at"er‘ 'fa!?.ing: in
: ﬁmvided

: ‘.The:feas'e":%hci'd er shall undertake: aﬁequate safeguard mea
‘ehisure that dusito thrs activity, tha hydmgeoi‘

‘atfacted. Regu;ar monitoring of groun;l weter level

‘shall e carried out, District ic!iectarf@_ )

LD

STATE tsvm,lemmﬁmmsmim&asrAssss_sm_smnummém |

Waste sils, used: gils Eenerated from the g muchme} - mining Uperations, i any, sha‘_ﬁ tie

dispased ‘a3 partha Hazardous Wastes Eralamgament, Handling, ang trans boundary mavement)

Rules, 2008 and irs amendments thereofto the' re&ycfers Buthorized: by TvPCE,
Ureto camply with anyaf: tha tonditions mentiored above may
result iy withdrawal of this. Clearance and- atiract

ction under- the provislans of Environment
{Prntecnun] Act, 1985;

v and area shiould be
su’r%'ss- during 8 extraction of materizl and

agical- regime ‘of the Surrounding area. shall nct be
and quality shal] be carried out around the

"’efr m;: it at any stage, if 7 s obiserved that the
3 } : negmmﬁ mmmg uc?;wlty' ne;:er;sarv corrective measures

No. trae-felhng shall be darig I thexi‘g?gd a;}g}emcept ﬂn‘iy Wlth the perm Esswn from competant

Autharﬂ:f

3. Genéral Conditions:

g

W,

i,

" “No change in. mmfng tethnaingv andtg =
“the Mintstry of Envira, nment & F FD!‘EESTJ

tabrlsh Er!d Cﬂ’t;em ta ‘Guemfe fmm the Tamil

......

: _‘nrkmg shi gld.befmadew:-:hgup prior epproval of

N chay nge inthe caléndar pJ an mr:iudmg ex:auamn, quantum of mineral should be made,

The pmjact préponent shall ensurg’ thatthe pTan of mIn;ng ke in conformity with the mina Iease-

‘eonditions and rhn Rulgs: prasmbed in thaa regard clearly shcwmg the no worle aﬁne in the n*%ne '

leass i €.the distance from the budges structures adiacent private land, stredms river lake etg.

Tha prmect proponent shill ensure that wherever depiwment of laboyr. aitracts the Pings Act,
the: provision insurance thereof shall e strictly followed.

The p'ﬁjECt pmgmuent shiall undertake plantaﬁanfaﬁ’mresmtmn work by plarting the ‘native
specieson: aJI s%d eofthe lease areaand. theappmath rmad

i
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

The proponent shall maintain the viflage foad through which transportation of mineralds caprisd
out at his own cost. The roads shall be blacktopped to the-extent required.

Quarrying should enrich rather than deplate ,’thehiﬁﬁi_@;'gcﬂh‘g- 25 a gorollary totlieir intervention in
the ecology of their area of activity. .

EC le given only on the factual records; documents  and details'furnishied by-the Proponent

partioularly in réspect of
ertal distance of the neerest village 1s 25 mentiongd in the groposal from the mining site
boundary o ,
Wo structure Is located within 500 m fram the quarry site boundary.

Periodical medical examination of t_ﬁ'e workers engaged In the project shall be carried out and

recoids maintained. For the purpose, schedule of health examination of the workers should be
drawn and followed ac-.i:krdfng!y

wnr#cers shall: bae provided ‘with personnel protective

i Eflo.h‘.m-eascufes-:shwid“ibe kerp.ft-'ih-.sespamte‘a-cmunt
and should not be diverted for q’ch A ‘T"'?‘e%"- sar'Wise expenditure should be'reported to the
Ly
Miristry of Environraent and Fmresrﬁ:a’mk;tsﬁh‘e% nai-ﬂfﬁce ipcatedat. Bangalerew

The Regional Office of the 1 xr‘frms’try §c:cated at ‘Bangalore shall monitor compliunce of the

stipulated conditions. The proje g ﬁ.s uld extend foll cooperation tothe officer {5} of
tha Regional Office by fu t"mshinggt 18y fiel

The project proponent shall subrrit.si

: -D,ﬂtﬂw réports on the status of compliance of the

stipulgted emwirenmenta) clearance C%d!- ns :1ncitzéiitrgzre3u1ts of monitored data {both in hard

copies as well as by e-mall) to the: Ministry. cf Environment and ‘Forests, its Regional Oﬁ:r:ef
Bangalore, the respective Zonal Office of Ceritral EQ¥ ,ut}mf:cmtml:Baarsd;seiﬁﬁ.,. TNand the State.

polluion  Control Board, The proponent shall 'J;I}il_'ﬁ?iﬁ the  status of compliance of the
environmental cléarance conditions, intluding results of monitored data on their website and

shail update the 'seme-periﬂdiemiy 1t shaﬂ'slmuitanwuttyrbe sent--‘tt& the Regicnal ‘ﬂfﬁ:'&i‘-ﬁf"tﬂhe

Ministry of Epvironment and Forests, Eangalore the resper:tiua Zonial Office of'tentra‘n Pulhmun

‘Control Board and the State Pollution Contml Boafd

The anwmnm&ntal staternent for each financlzl year end mg 31" arcly In Form-V as is mandated

to be submitted by the project propenent to the. concerned State Pollution Control Board 2s
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 be put on the ‘website of the company alang with the status

Al necessary statutory clearences shaii b& cbtzined befora startof minl

L. Anychangein mining area, SFnljinl

; 'rﬁninw teﬁhnmcgv, mndﬁmTzamn anﬂ, mpe_

l*f"ﬁ

ST, ATE LEVEL ENVIRONMENT IMPACT ASSESSMENT auTsH ORIy

prescribed under-the Environment {Pmterrtmnj Rules, 1986, as smended subsequently, shall also

of compliance of environmantal
clearance conditions and shall also be sentto the: Ragw‘nal Office of the Ministry

and Forests, Bangalore by e-mail.

cf*E*hVimnment

P.retisesz-nfng-afre-a will be jointly demarcated st site by officizis of Min| Ing / Revenie department

prioris mining operations for all proposals um:fer consideration, Suck site plan, _du!#'weriﬁed by

. competent authamu shall ba'zg Bmitted: o Enwmnmrznt Department,

Ing operations
Wining shall be limited ta 7 Ang 105 PM oniy, The loading shall not be done during alght hours,
Waste water, |f any, shall be. pmperly cullectad and tredted 50 as'to conform to the‘standards

prestiibed by MGEF!CPCE o

Nowildiife habltat will big. mfnnged@' A

h ‘Envzmﬁman‘caldeamnte is subja ,m b ¥Ag: cleardince nder the Wildife {Protection) Act,

1972 from the com petent authori 11:3{ “'ifxa«pﬂh r:ab!e.

Pw},mg afveh:das shiould not be rrg,‘“ e f -fipfaces

" T?arxsmratmn of materialsshall be. done byf aovenng the Trucks £ trattors with tarpaulin-or other
‘suitable machanlsm so that nos illage of roini

'ldumakes placs. ‘
Fors? __acliy adtﬁtmn with change in progéss and or

wcrkmg shall again require prior Environmental

Ciearawce 2s per provisions of E1A ND ificatic n, 2006 {as amendad from time 1o time)

The Environmental  Clearance dees® ot apsalve the aﬁpltﬁnt{'p"ﬂpﬂﬂ&ﬂt of Im:.

ubrganﬂn{reqmrement to obtain othf*r statntory and adm:nls.tratwe clgarances from other
ﬂatutar*g and admin istrative suthorities,

: This Enwmnmemai Clearance | dues not imply thiit the other stat utunf/ admm:strats»e clearances

shall’ be grantad to the groject by the cnncemed authormes. Such autharities weuld be

Tiie SEAA, TN miay alter/madify the-above conditicns or stipulats any further condition in the

.z‘nfte;feﬁfsﬁf?éhyi?ﬁ‘ﬁnmsnz:'pmtg;:tidrtu

SHAMN -

7 - %@
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STATE LEVEL ENVIRO MM ENT IMPALCT ASSESSMVIENT AUTHORITY g

The SEIAA, TM may cancel the environmentatl cleafance granted to this project under tha.
grovisions of 814 Notification, 2008, if, at any stage afthesrai

idity of this: enwmnmental cleatance,
if

it is found or if it comes to the knowledge: “of this: SE"I:A#, TN that thi
deliberately concealed and/or submitted false or mish

& project proponsnt has
eadmg Information or madequate datafor
abtaining the environmental clearance,

Failure to comply with any of the cenditions mentlcnad ahrwe may: resalf’
v:!

i withdrawsal of this
carance and atfract action under the provisions ottha Enmwnment {Pmten:t:un} et 1985

The 2bove conditions will be: enforced Inter-ajla, .undﬁr'thef-prwmmns 0%"1?1’& Water {Prevention &
Control of Poilution) Act, 1874, the air [Pre\.fentlen & Contrc-l of Po!futmm Act, 1s81, the

Environment (Protettion) ack, 1986, the Pub!ac Liabifity. ins;.r,rame At 1331: slong with thelr
amandmtnta draft Minor Minzral Coy

arvation & D&ve?tkp’mgr‘tt{f Rulgs. , 2010 framed under
Mm,:rh ACE 1957, Natianal Cnmmsss ‘ tion of Chitd Right: Rules 12005 and rulgs:made

saminencing ‘rhe fuarrying uperatsun

Aay appeal against this enwrenme ta,§ E!QLBMW"*‘" hall e *.wl:h the Mational Green Trxhtmal n--
preferred, withif a period of Eﬁ( ﬁ % j

Tribunal Act, 2010,

« The Secretary, Ministry.of Mines, Government of lmila Shastﬂ Bhawaﬂ New Dethn

. ‘The Secretary, Department of Mines and Geofoa’ff Gm&mment of Tamif Nadu, Tami| Nadu.

3

2. The Secretary, Department of Envirgnmentand rurests Guvernmﬂnt of Tarnil Wadu, Tamii Madu..
1

&

% The Chief Conservator of Forests, Ministry of Environmant & Forests, (52} Kendnya Sac!an, l‘i.f

[#53

Fldor, E&F Wings, T7th Maln Fiaad Koramangata i Bloek, Saﬂagmare—ﬁﬁﬂuﬁ

- The Chafrman, Central F‘u[iutran Contro] Board Parivesh. Bhamm, CBB-CUM?F ice Complex, Fast
Arjun Nagar, New Dethi~110 032,

- The Chairman, Tamil Nadu Poﬂutmn Control Board, ?5 Muu;n;t';s_alaf;:Guiﬁt{y;fjhenna[ﬁl
. The District Collector, Tirunelveli District ' ‘

. The Controllar of Geology and Mings,Guindy,Chenfiai-3z

. El Division me’cw of Enviromment & Forests, Pah,ravaran Bhawen, New Delhl,
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o By Reglstered Post with Acknowledgement Due
{Thls do‘:umeﬂt tantams 10 Pages} :

CONSENT DRIER NG, 48__1 : DATED ﬂifﬂ?{ZﬂiE

F‘mceequs H‘a I‘ TNV:LZEE;RS!W:’ZH:[S Dateﬁ 01 07.2013

ﬂnnsem; for ?siaw mscharga af seWage lm-:ler sect]on 25 of'the Water{Prevéntion and Cortitiol, of

“Pollution), Act 19?4 35 amended

Sub: TMLNADUPMUHwmmw@m— CONSENT =

Willage:

M;fs Sugu Quarry
S.F. No. 193, KASTE
RADHAPUPAM Taluk
T:runvalveh D" ,

CONSENT is: hereby j.f
'Act, 19?'-’-’»J (Cenrral

I]“runeimh District
(hereinafter re-t-'érre.d*to-.‘.as ”.“The;t}fmpl!'E'i:zah%’fj':Auﬂio rising him to-m ake new discharge of seviage
= Thisis subjectto the prov:su:m of the Act anid the rules and orders miade theretinder and-_
further Subject to the terms and. conditions. incorporated in the Special and General Canditions
- annexed. - :
'+ g%SlfD.:fZI}l-ﬂ

'“;;;uwwwﬁ .
- Digkrict Enwmﬁ-menta’! Enginesr”

| Tamll Nadu Pollution Control Board.
Tirumebeali

| , P*GLLUT[GN FREWENTION PAYS
lg;esm g;:mmm aurilisnindeE | Ypb Frisew aurrg:sx;aa@*
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To

The Praprigtor
M,r'f Sugu Quarery

S No.183, Kasthdl“ rengapuram, ‘ ; i
Parlneri,, Thmwambalapuram Post,‘. L e e % g AT
—Txrunelvell District 627130, R | N .,

Copy to

The- Eamnmissmnu* i e W
RADHAPURAM Pa nehayat Umr:m, Radha puram,
MDHAPURAM Taiuk
x Lrunelveh Dlstmt

Copy: subm.ttted to the Mem bar Secretarw TNPCB, Chennai for' faynur . f"r"kirlﬂ
‘info. rmatmu -

| POLLUTION PREVENTION PAYS
SiEb griwn ariowsg! Upb grime ampass!



OETmmersese
I LB R e L)

:_ 1
e
m’m e

i |
TAMHLHAEI!I PHLLHTIHN G@Pﬁﬂm E@&F&ﬂ

' SPECIAL EDN I?IITIGE'S

1. 'Detaﬂs of the products manufattured'

51, No. Descmpi:mn

‘ lQuantity
Wain me:fm:ts manufactwed. :

[Rough stone Talill __TFise00. cumytive vear
. |By/Intermediate pwducts manufactured: ! B g o

"‘-To]z qml Lt e | "”‘:ISQE.LUG:‘-.C\U-}'ﬁﬁa’vé:-fééh

This Cr.msent 18 vaild for the manufacture of Produr:ts and the rate ‘of Production mentloned

“shave. . Ay changa in the ctuant;ty ar qualnty of produ:l:s has to be bmught to the. nnthe of
the Bfaard and fresh c{msenu has: I:m e obtamﬂd

2. Discharga of efflient is. pern’"“"" : ]
discharged:shall not exceed thef uares meﬂtlcrned below. 4

['OUTLET | DESCRIPTION = “OF| MAXIMUM - .. POINT OF

NUMBER |QUTLET = . - _bAILy | DISPOSAL

e i s | DISCHARGE N‘ ST

On Industiy's Cmn
Land

'3. The effluent dasa..

cess of the tolerance Limis 24 laid
dé:zwn hereunder IR TIRETE | Ok i

TOLEMNCE LIMITS
OUTLET NO.

o, 2
o | B Geg

[ - | Wamecate
gz s 5 T, e el Ghe L R e paint of discharge.
03, ,'P‘artir:mes ~ size: of | rnmur . Shall pass 850 Micron

__| Total Suspended Solids  micron. 15 Steve.
| 84 | Total SuspendediSolids -~ | g/l 30 100

05: |TotelDissolyed:Solids .~ - -f - mgft - Coe e L 72100
(inorganits) i B B W TRl
|08, |[Ghloridesmsitc) = . . | mg/l o o B ~ 1poo
1087, [ Sulphide.as (3] _ Ao mgil: D~ T 2
08, | Sulphate as (S04 1 maii | - | 1000
09, | Fluoride as{(F) ’ T R 2
WELT \:Ammomaca{ an:rngwn a5 {N} A T T TS
it [Sedbni, ., o o R T, ks -
12, |Cobper: as‘{-f;‘u) , S T s A T
3. _,Emc as(Zn) o - T mgfL. ¥ : 1
T1& | Phenolic Compotndsas gl | = |1

'S | CHARACTERISTIC
NO- S i

TR lemperature

R ---ou and Grease: s : mg;_s'_;l" | S A 1o
16, | Boronas (B): P A I e , 2
137, |Bop5days @ 20C T 0

PGLLUTIGN PREUENTIGN PAYS _
@md BT aumisEnnd g | u;g)m SriisHL aun*i@meagﬁi

u!{owmg outlets: Tha quantat}r of - EffiUEﬂt'.



X L3
mm:wﬁrﬁm(@r

WﬁW’ ‘ R

TAMILRADY POLLUTION mm‘mm BOARD
18, | cop mgit |0 - g o Mt
| 19. | Total Residual Chloring SR M 151 B i ] U
120, | Arsenic.as [AS) : ' mghl- | s o g
21, | Cadmium as {CH) | 1T mgi  F . 7100 2.
2. | Total Chromiu as {cr) mgfl | o~ ] R e
B CHerr.L;rr“ as (Hexavalent| -mg/l ] e =R
24, | Lead as (Pb) Sl 1 o) TR SR -
25, | Seleniumias {Se) mg/i e e | TR LS
26. | Mercury &s-(Hg) 5 mg/1 o= ) . . ‘
27, | Pesticides: ' . - | Absent it v = »
28, | Alpha Emltlers : Micro g I_ﬁ (s 3 the pawtar of- -?
» Curigfml - |-
29, | Beta.Emittérs, 5 Micrg. -jj.‘j__ = | 10itothe: pgwgrf;;efs.—.ﬁ;-

S ok Curiefml % R

30. | Free Ammonnia: as (NHs) =~ mgfl G -
31, |Dissoived Phosphatesas (PY. | -mgfi T Hagh - P e
1320 | Tetal Kjeldahl| Nitrogen-as {I\j} .7‘ R ] R R T T T
33: | Cyanideas cm T T e
EN e e 5
35. | Residual Sodlum Carbanate: | mait . r|rs

4, All units of the sewage /: trade effiient treatment plan
according to the tolerance limits- presc:ribed ahow"

commissioning of proclucr

02

M.et&-rrs' muﬁ”‘be,_ﬁ‘]r_—{;%gq@tﬂ B 1::3 sa that such meters, _ ;
. r purposes oft I:he ﬁct;

UIJ‘]t hef' e;whlch water_.

t}f. the:,_purp B5es menrt_:gnggf ‘.b.e.lgvg‘.
<1 Industrial ch"de'rij;;jl,.}S"pfaﬁﬁg m mnnepi‘ts ar bmt {

B - Bo mest:c p'u;r-';.:;-,c':g,j'e.’

<. Process, < @i L ose

d. 5

o~

The appllcant shal! take. meedlate actmn to. mstali mechamcal mmpo:tmg sammmg

as w,e_:‘lzl as sea:,rgge,,EFMHenr .%'@'_Lth‘” i:;hree~. 'mﬁf?fﬁ f-mm :
_record of daily effluent discharge shall be malntained;

PGLLU'HUN PREEVEN TION: PJ-WS
Sisih grliens amisowseg ! ypb gmikmo ﬁun@m@@!
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1.

1'2'.., 5

13,

14.

18,

‘Consent Ordér and at.all. subseque

‘conditiohs uf this Consent On

24

e Y Y ey

|
TﬁMILNMU me.UTIDN Bﬂmﬁﬂl. BOARD

_"Thz.. Consent +is gwen b thie: Baard in: ce:nsrdera fon of the particulars given In the

apphcat}on-: M'Any change or alteration .or dewatmn made in actual ‘practice from the

particulars: ﬁumrghed i thie: apphcatmn Will- alsc:n be grou nd For review/variation/fevecstion of

the Can erxt Urder: uncfer Sactnon D of the Act and: lo make such: wariation as deemed fit
forthe purpos& ofthe Act

; The ﬁﬁpphcant shall nat chan‘gﬁe-‘-v‘:rr ﬂé'i‘t‘erf euher £ha quaiw or- quannty the rate -of the
‘ -dlscnarge orkerm perature orthe: raute of mscharge w:thcm': the previgus viritten patmitssion
ol e Bdard : ' " :

The applicant: shall mmph;r wzth the carrw_.raut ﬁ[rectmns orders 1ssued by the Buard it tms

The applicant shall be liable for such Iega action zs per prowsIons of the Law/Act n case of
nun;‘compllance of anworder,ﬂ‘d-lrectmns |55ued at any tnme anc[ ar v olation of the'terms and

How recordin '-measu-rix'm ‘-&ﬁﬁfi'éféé et

il s‘-’tra'de eff[uent

on’ of tha s’tandards n'lentmned above
shaﬂ be: reportez:i

_am:i Dlstrlt:t Envirénmental Engme_er,s

part:cutars as. may ‘be pertinent'to. preventmg and: ccmtrolhng pcilutmn of Water,
ot wﬁhstandmg anythmg mntamed m thas condutmnai letter of Consent; the Board hereby

:reserves to i the r|ght anci pawer underﬁecmnn 27(2) of the Water {Prevention and Control

qof Pul!utmn) JG\CL, 1974(as amendeci} to-reviéw any andfor all the conditions imposed héreln

above andte make such variation as’ deemed fit for the ‘Burpose of the Act by’ the Board:
The. ctmditmns 1mp03ed as.above shali r:ontmue in force: until revoked me[er Sectaon 2?(2}
of the Act

LA F’OLLUT!GN PREVENT!ON PAYS
é;gasm ﬁmusmm mrm.lmmm@l 5310 g,m!mm m@mm@

o ecﬁéﬁfﬁa}lf‘-;:CO:hﬁj_ﬁGSb 'siaﬁﬁ-]:iﬁl‘i"‘l”'quf‘E‘El'uzibm;_gzgta._mjm_g_n_’cml_

ion. "fns‘fallatmn of. apemtmn of the: piant or efﬂuent treatmerit plant and any. other



1.

12,
18.

190'

of land. The trees may- be planted a]eng ‘the -.,bﬂund,arles of the mdustry lm‘ lm:lustnai

‘Premises. This plantation ns stlpu[ared over and abwe the buik plarﬁtatmn c:f traes
area and maintains them:

- The y mt uha![ not-generate tradeeff] uant at any stag

m&%mmu mm‘rwm BBNTRHI. Bfmﬂﬂ

The. industry. has’ to EHSUI‘& that mrnimum threg "v’aI'LEtJES of U'EES {EHGEJ‘;{p“
any othar sultablé variety) ar\.‘ planted at the densi

f ot 1&;55 th,an 3 *;DEJU ‘crees per agre.

The unit shall mamtam the seakp;t trench"farthe' reatmiant: " ’

The unit shall adhete: to the cond hions stipula.ted Iﬂ t !
Nmt ification 2006 obtained bf the unit.

 “TFiranelveli

g

POLLU T f@f‘! F*REVENTIDN PAYS _
SE0 grimn urieswdg | LD @rmmw mn’pma@

Euhabul and



' The arpphcant shall ma!?e an;

AT

>

ﬁ “‘f‘)
P * 1 -

mﬁx W

| g
Tﬂl\@imﬂﬂﬂ PHLLHTI&FJ mmmm Bﬂﬂﬁﬂ

E: da’fe of exmr:.f-‘-fof th Chnseﬁt: Order

-t

' S‘torm Water- shai[ nnl: be allo

The applicant-shall ﬁlsma’f sujtable caution boazd at l‘.he place’ whet'e the effluent is entenng-
any’ watéi-body or any. other place to be’indicated by the Board Endlcatmg therein that the

area frito which the gffliients are be;ng duscharged is notfit for the domestlc usefhatﬁmg
The apnlica nt shall elther

Not Eater than 39 ‘da

ot

¥s
etary that th ,_appllcant has installed or prawded for an
urce sufﬂcnan’c tn Operate” &l fac:htles instailed l:-y thie

isés to- mix. with ‘the

o age._.andjnr trade efﬂuent on the upsu-eam

 ofthe terminal rnanholes where the fiow measunng dcmces wﬂl be lnstalled

All 'Solid-Wastes aﬂsmg in the premises: shall be properhf classlﬁed and dTSpGSEd off'to the
satlsfactmn of the: Boa rd by‘ ' :

E l’_andﬂll, in‘case.of inert mateﬂal care. bemg taken to ensurethat the. matena] doss not

give'nse tc |éachate whith may percolate into. grcund water or-carried away with stort run-

off.

it,, Gontralied iticiferation, ':'W'ﬁt*?_-‘?é‘\t‘EFjp-GSS'ih‘le::fi'n-fcase\.cif combustible-organic material,

'm C@mpustmg, in case of hiodegradahle matena!

'ppllcatfun fm* grant of fresh consent atlt—:ast ﬁ{} days bEﬁ::f‘e tha

Ilny taxic: mdterra! shall be de’c@xmed ather,wlse he sealed In-steel r_Imms and: burred in

pretierted areas affer abtalnmg apprwal of this- Board n writing, “The detoxification or

‘ sealmg and: hu rwng ¢hall-be carfied out m the presence. of Boarti’s auLhorryed persons only.

POLLUTION PREVENTION PAYS
Zisb grbsse amisnindg! Uph grisne aurpasSe !
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| ccnd}tmn Has been corrected the duratmn of: per!md of non-compfiance.

, h:s/her control, auch a8 break—dovm, electrn: falluré, aceident pr natural disastep.

e !
mibiomgs

“.. M m l" 2
wmmm'

e
ﬁ.?lf ILNADY F”@hmﬁiﬁﬁ EUHTRE?L Eﬂ&ﬁm

o

The dpp[lﬁ&ll‘]t shall maintam gooa houue-»l(eepmg buth Wikhin the factary and iH the:
premises. All plpes, valves, sewers and drams sha]l be leak proof: Floor: washing&*ahal! bef
admitted intothe effluent collection systern only. and SE“;aII not be- aliow_e_d to: ﬂ:j._cl ‘;_{;‘gl.l?-}fj{ﬁ;}ﬂ In
storm drains or-open areds; : ‘

. The applicant shall provide ait far::l:tles to the anrd staff fcr coi}er:a’:ran"of samples
18,

The applicant shall at &l t:mes mazntam In-good" working ardér and Gpe, 3 ,e"ef’r"c:ently‘al!

treatment ar control facnlst ies or systems msta!led Dr. usectfb hTm ‘to. sat, ng.the terms and

 conditions of: the Cansent,

T[\L..l&SLlclI’]u* oF thig. Consaﬂt daec not comfey any proper!:y rlght in eﬂ:her re-a,i."ggcsohat

; n’f invasion of personai nghts nor. any mfrmgement of: Cantral Stata !aws Dl‘ regufal:lon
Th:;. Consant does not au.thc}rfve or: approve the construction of any

smmedlately natlry the
umg aut’nerltv wn;h the

'L"-"E,L.E.I =1

‘-expectet} o c:gmtmue

. Anticipated time of contmuance ‘of n_.,“’»comp ance.

iv. Ste,:as taken by the applicant to reduce and ehmmata ‘the ncm mmpfying dtscharge and

v. Steps to be taken i:sy the apphcant 1.0 pr»swent rei;_u‘rr@m:g*:‘_J,dﬁji:c,riajdi‘t’:].im_;;;iﬁl"hﬁ.ﬁnéﬁm;ﬁifanri;ei‘ A'

b..Tha applicant shall take all- reasonabfn steps to- mf;n"“ [Ze ar vakse

waters rasuiting' from non—camphance with any efffuer
including such accelerated or add:tronar monltarmg as n
and Impact-of the non—ccmp!wng dtscharge |

. Nothnu n this: Consent shail bc. construed tc: ref""""" & a
penalties for non- mmpllance whether “orngt such BN

POLLUTION PREVENTION PAYS
Sish. griiepw ambiensde! upibh Siiieno - swrgpaq%@'
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TAMILNABU F’DLLUTIME BﬂNTﬂIL BimPEE

The: di\rer‘smn of by—pass Gf any discharge from facilities utilized: b}: the- apphcént to maintaln
Eomphance wﬂh the'terms and condntlons of thts Consent is pmh:blted ‘except.

A “Where unavoidabie to prevent loss of: life-or 'severs pro perty damage or
il Where: exc-asgwe storm damage ‘or Tun mff vould . damage any fEciities necassary for
‘gompllance vith terms and conditioris of this Cansent. The applicant shiall, lmmedlauﬁly riotify

theBaard in ertmg of €ach- dw-arsmn ar. by-pass in accordance with procdedurs specified as

© o uinderi m N 14,

applicant shf_!i -at his 'oWh cost get the effluent.samples collected both before and after

'treatment and-get them. analysed at an approved Iaboratary ef the Board every month for

~ the parameters: Indlcater:[ . Speual Condrtmrn No 3 anu:E sha]] SUl:'HTl!t dn - duplicate the report

1 ? :

:tjg,f

200 IF at un\r'tlme the disposal of tréated

; f.thfe need fdr

thersofio the anrd
‘proper: equlpment for regulatlen.

The addition. of various: treatment chemlcals should be: done Dnly mth mechdmcai doser*s and

The nl‘t’luemf z:ltspt:rsal on land

:f’ any suou!d be‘done mthout creatmg BNy nulsance € the
S o INUAdEL ; ' ‘

T a:nd bacomes fncomplete or unsat‘lsfactory
or credte any problem or bécomes a matter of dlspute, the mdustry mu,st ‘adapt alternate
s‘atisl’acﬁory trestiment and’ dlsposai measures;

. The sludge l’mm treatment unlts shall be’ dr]eci In suﬂge drying bedc and the dmmad I:quud
shaEl I:ne taken. Lo*equahzatmn‘tanlc -

o, i’arlrrigatron, ‘the industiy shall ké;p- in-view of

£ = '-‘R{jt‘;iﬁ“_‘tm}}‘t_zf-ff:;rt}riﬁ‘i?

" ji.'Change.of point of-application of: Effi]l.feﬂf;ﬁn- land.

it & portion'of 1shd kept fallbw.

Tna aduptmn of these wﬂu!d avmd =011 becommg s ick orstale. The mdustry may ensure’ th
15 cc}r‘sullahon amth tha Agr:cu[tural Bepartment, '

' POLLUTION PREVENTION PAYS '
sl grilkew amimwseg! LpD grime ampase !
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26.

Sreated effiuent satisfied the. standards presmbed 'by-l;thefsaard

T
et I
B e g
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TAMILNADU POLLUTION CONTROL BOARD

It is the sole resmnsmjhty ofthe lndustry to ansure’that there are ng: wmplaints at an y Hirr

L commencament of produc’uan
. The fact of commissioning of the mdustry shall be mtlmated to thls @fﬂce w;thln Cme week.:,,

of commissioning,

The unit has to’ ensma that the. agenczf to whom the dfsposal af sulu:l wasiefsludge arl&mg‘,

trom the plamss}trecstmcnt is entrustad, shall obtain. the permzsswn of Tamllwadu Pul[utmn-

 Control Board: under Sech on 24 of. the Water (Preventmn and L‘;Qn!:m! cf Poliution t 1974

bafore the disposal. , ‘

The unit has fo put up Effluent Treatment Plant wrthm the. specnﬂed pe.rmd End:cated tn
Speclal Condition Mo.4. By engagmg any Lone ofithe: :;qnsultants apprwed b*,r the‘Emard and
operate and malntain the Effuent Tredtment Plant mntmuous:gf and eﬁ‘cle.nt'..a-‘s-. b

The applicant shall dJS[JlEI‘y’ thIS consent gran Ed 'ca h;-m i,, : Tneat .{;j)'[ajgé:fd;‘*‘f--pét:_ﬁj‘s‘_a_i‘-{:af

the inspectir 19 fo”r:era of th]s Buard

Tirunelveli.

POLLUTION PREVENTION PAYS
S gl aurdssndg! yob Sriliemin sumbayss; !
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‘Byﬁeglstared Pust with: Acknuwledgement Due
{This dncument contams 8 Pages} il

. CONSENT'ORDER NO. 477  DATED :‘?ﬁa;mz#ﬁznig

Pmraed’mqs Wo. F. TNVIZSE[RE}’ AF2013 Dated 01.07.2013

‘C‘E‘“SE"‘: for Nevie opar aUGn of the Plant uhdar: ”:@Ctlon 21 af the Air: [Prevem ion and Control of

tPoIIutloh) m:t 1981 as amen:fed

‘Sub: TAMIL NADU PQ LLUTIDN ’CONTR@L"BE!ARD DEJNSENT o

Control of Pollutian) Act,
> "The. Act") and the rules

KASTHURIRENGA PUF{%M PAHTl “uﬁliage
- RAE}HﬁP 'RAM Talukj :
Ttm netveh Dustm:t

‘{heremafter refatrarzi to aa *The: ﬁ.pphcant”} Autht}rizing hlm to- opeme his industrial pfant M the

" Alr pollution Control ﬂarﬂa as nohﬁed by khe Government and to make new discharge of ermission
'from the stacks[chlmneys

_T‘hs f& subject totha pr'mfIlen of the Act and the ru]es and grders.made thera under anc@ fur'ther
';suh;ect to the termf: and condltmng mcarporated . fhe Spec]al and Generai Condjtnons an nexed

Thig mmssm s valtd fara permd ending with the 31;03;24314
. Thirty first. March Two thousand | Faurl:een}

SRR
, Ihatrlct Envirenmental Eng"'}ae.r_
- Tamil’ Nadu Pollution Cbntm ard.

F‘OLLUT[QN PREVENTIHN PAYS .

.@;éﬁw Eriemn wnmmma@ WP STisno m’rgma@‘ e




.
m‘ 5 iy
iy Bl r;:‘

e e

s |
TAMILNADU POLLUTION CONTROL BOARD

To -

The F’repr etor

M/5 Sugu- Quarry.

S No 193; Kasthuri rengapumm,
Parkneri, Th:ruuambalapuram Past
Tlrunehfe[l District 62?1_-,1‘}

Copy to

Tha Cemmissioner e
RADHAPURAI Panchayat Un on Rad 1apuram::-
RADHAPURAM Taluk ~ 4
Tirunelveli District

an submitted to the Member senretary,
mfarmatwn.

POLLUTION PREVENTIUM PAYS
SISID Fmiens aumbmbnés | Lold grilew e !

TNPCB, Chennai fof favour of kind
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_ TAMILNADU POLLUTION CONTROL BOARD

SPECIAL CON DITIONS

L. Detalls of the;products manufactured:, e B
SI. Mo. |Deéseription .' | . |guantity
a _Mam Products. manufactured' Gt [hale :
Lo Raugh stong | 415600 Cum/five year
T ,Byfi’ntermedxate products manufacfured. i ' '
e |Topscil ¥ A _ |59600 Cum/five year
THis Corgent s valid for the manufacture of Prnducts and the rate of Prod uction mentioned
showe; Any change inthe quantiw or. quahty of - produata has to. be bmught to the rotice.of
the Board and fresh consent has to’ be ah‘tamed
2, Emnai—‘.mn is- permztted through the folluwlng chsmneys/stacks and shall not exceed the
f{gures lnd:cated 3 S b Smaprareimroncs.
: 5! ESuu: ceé of Em:sswn ftPC measures T Maximum;
: ‘Na | : pmwded to | discharge in}
. ‘ : { ; cubic
- ” : metre,’irr
41, No Speclﬂc em‘ smn i ;
| fswrce ' { ‘
nf,..- —
35) The emfssmn shiall not oot

! o e =
| SL.No.” } Paramate

POLLUTJDN PREVENT}UN F’AYS
Bib _ Brilisow mwmmm@@‘ ymid: gritemin mrrgma:;@f
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TAMILNADU POLLUTION CONTROL BOARD

The Ambient Afr In the industrial plant area shall not contain constitisnts i ‘ekcess of the
tolerance limits preacribed be[uw il '

el
MO,

T POLLUTANT TIME. ONIT

WEIGHTED 5f
| wekaGE |

{ Sulphur Diexide
£ {S05)

;-\||trogen DJGMdE
{NOZ)

i Annual

£ "siéiél‘i'—icurs" frmmrogramjm

:‘"rmr:rogram/m s

- Parliculate :
i Matter {Sizé Less

{ than 10 micro.I4). i
Cor PMys

f microgram/m? |

: microgram/m?

109

‘ 'Paitiﬁlulidtéh syreemmerimss R o

TR R g ded yme tms e

.......................................

. | Ammonia {:N’H:x)f- ‘

Carbon” Pvlenm{td 3
{CO)

04

..............

400

Rl oo T

iy Eenzene (Cgf—iu)

,'55“'Benm(0) Pw«ane

{ particulate phass: i’

f Annua] -.mmrogran-ljma;:__ e

s s

TARnual
(BaP) ; -

car.lir

RanGgramme 1T

T e

. L Arsenic (AS}

oooooo

‘nanogramfm s

ickel (i)

: nanogramj e

i)
‘below:
Limits
o
dB(A)

........

e :1.2'G__‘-‘<':;_‘ Qe '—

Day
{6 AM,

TII’T]E
to 10 P, M. )

83

POLLUTION PREVENTION PAYS
Sisl gy arlimese! ypn - grisow
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The Amb:mt Moise Lavel in'the lndustriai plant ares:shall not ex¢eed the Jimits: prescrlt:edi-

Night Time:
ta 6 AM-}J
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TQMILWAM PHLLHTIGH M}HTRGL B&ﬁﬁﬂ

;,ﬁ,‘uf:units‘ oF th'ﬁi air - polltition cnntml eq_mpment required ta achieve the quaht\,r of the.

[emissions to the tolgrance limi ts Préscribed dhove shall be w.cm.mp]etad a-lan-ga,-wmh the!

‘commissicning of production.

The applicant shal| provide port hoies for sampling ‘the: emission anel aecess- piatfanﬂ for -
carrwng out stack sampling aﬂd provide electrical outlet points: and other arrangements for
Chlmneysjstacks and ather" souress of emissions s &s-to'collect sarmplas of emnssfun bz.r the
Board or the appLIcant at any tlme in.accordance with the pmwsmns of the Act-or: Rules
mad;é thetein, ;

Thie applics it shall-at his mwn cést get'the: am'pies of emussson collﬁcted and analyz»et[ by
e THPC Board. Lab::sramry everymonth for: the parameters Indmated in“condltian: Nei3(a)
and: shall furtiish in tnpilcat ! ‘,ha ,epﬁf't t‘hea eoff " the. Baard“ l:z,r thl_. 10" of ‘sutcesding

iTlOﬂtl‘h
Tms Consent :s

; }a pa»rtlcmars givenin the

an?;l,:.;;gt}ptn. Any-change ‘or “alteration of deviation made in actual practice ‘from the

particulars, fu i‘ﬁiéhﬁed, m th‘ ‘app!lcaﬂon w;ll aEso be gmu?nf" "f*'m' rewewfvanationf révocation

the purposa of the Att, :
ha appllcant shal'l’-r

data CD]leCtPEl'.Shu“ be maintamed m a remster ‘and. a mf:mthly extract fumshed to the-
The &pplicant: 3hall prowde and: mamtam at h]S own- cost 3 metecmrlegrcal statmn tm col!ect
the data on'aving xre[mdty, darectlon, temperature, humnmty, ramra]], etc and th@ dally_
readmgs s?na I'be: recorded anci the extr ¢t sent to the Board ‘oHce.in a; month.

The anpllcan{:'sh‘aﬂ forwatd the fui!uwmq mﬁ:rmatzon ta the Member Secretarw‘DEEME’E

Imtsor;] C@ntml Board Chennan’f:nncemed Distnc.f: Omce reqularly’ before 10t

Tamn! Nadu

B Progress on the -‘f_nS't;'s_i;i‘iétiq.n:'-bf{ﬁir;‘Po’l|utibjn;Gb‘h't"fcl'---équi‘ﬁmeﬁts";

< b Progressienthes rocurement and msta”atmn of equ:pments for monitoring, ambaent'

gl quaiuty, stacks, chirmneys’ and met: am[agiaal data.

| - POLLUTION PREVENTION PAYS :
om0 grbew arbiesnss! ypb griesw ampayse |
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TAMILNADU POLLUTION CONTROL BOARD

& Monthly extractof dally- drscharge of: emlssian throughveach chimneyfstack,

- d. Report &f An&?ymsﬁ of ét'ar.k | momtar[ng, ;am%‘di'ent‘ aJr qual‘itj_:{--"

monlmrmg, meteorological data as requWed under t:cmdltrons.

.  Progress on planting of trees-and plants as-Teferred to-under General-Conditions
P& Rapi St s e ClH!

'Any upset wnditmnc If Eﬂ\f of the p[antjplants of" the factory whlch s likely tor resuit in’
increased <:I’“115°[<:1n5 andfor result In VID|at1®n 01’ the: standards mﬁntmned 'abm?e shall be
reported to the Head Quarters. and District- Environmental Engineer = offi c@jRag}omal :‘lqlnt'
Chief anmnmcntai [:ngmeer:wﬂ'fﬂr:e @Fthe Board ,tetegraphtcaliy

"""';“;_articulars mf propnsecl cepiitich
"m Ietlng the ms!:allatmn of

' yehicle movement;
-ental earance under El&

POLLUTION PREVENTION PAYS
Ll grlsew amlowse! yph grbion arpaises !
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TMMLHMIU PBLEUTIHEQ CONTROL ﬁim&m

1: “The app!]::ant shall mak‘e an‘appllc.atjon fcr grantof fresh consent ‘atfeast EB days before ths
date of expiry §F°this ConsentOrder

2. “Thg: r‘:@ﬁ:esseu*‘;gr feg, ﬁs ‘preéciibed For thammg consent shall be pa;d For I:nf the: appllcant
: ‘;'alcmg with the-application for censent.. :

3, The mdustry shall 1mmed|ate1v submit the rewsi::d appllcatmn fmr Consent to this Board in
the'event oFany change Inthe quantuty{qual;ty or rayy miaterial, manufactunng pracess, rate
of emissions; gir pcllution ontr'ol equipmen’: etc*

4. The applicantshall ito 0 - s

) = FOVEL a?’the Bczard ,
6. The I|qs.nd efﬁuent ar;smg om‘: uf ‘the operatmn of the air pollution control equipment shali
3alsu bes treated in‘a 'manner and to the sat:sfactmn of standards presr*rubed by the Board in
acrurdance wrt:h the prc-wsmns of Water {Prevermon and Coritrol of F“GI utmn) Act, i974 as

to tause fug:lnve E[‘[‘L[SL:[QI‘I, dust pmblems{ ar ‘water. [Z}OHLItIDnS pmblem thmugh leachlng,
~ete,, of any Kind. -
‘#,  The appilcant shall plant'a Minimum of | izhrpe variat;es of traes: (Euaalyplus, Subabul arrd any
tther siitable varlﬂty} at l.he dzzns:ty o‘F hot less: than 1000 tmes per acre of iand The
plantatmn iz stipula'red over and above the bulk ptantatmn of trﬁes in that-areas :and_
_mamtam Ehem s

9. Theapplica n’t shai provide. all T aC[HtlES for collection of sampleto: the Board staff

e 'POLLUTION PREVENTIONPAYS
st Grisew ambminde ! yph Frieon arpaise!




10.

L.

1%

18,

18,

any Invasion of per&.onal r!gﬁh,ts_ ar Eﬂ‘f _u}frmglg‘aq-rk_

‘clean and make ‘all f*’ur:%‘cu:l's;i ]':fipe’s*,

‘The applicant shall d:splay thls Cﬂnsent granted to

.,
i LBl LD IR 5
LT T —— '
B iy
W s il o

.
TAMILNADU POLLUTION ﬁﬁNTRﬁL BOARD

T}"‘IF' stack monitoring system . emp[ayud by the appllcant shall be open ﬁ:}r lnsizectm;'r r;tf this )

“Board at any time

There shall not be BTy fugthe or: estadal cﬁscharge fmm thE\premus:ea.

- In case of such- eplsodal dischargefemlss:ons the Imr.:ll.wtmr ‘shall take immediate actlon o

brmg dowrn the GITLIE;»JGH wn:hln the lim/ts’ prescnbed by the Board in“special mnéxt;ons
T, g{a} ' ) 28 : B
The gpplicant shall at"all times maintain in good Working Srder and operate as efficiently as
pussible 2l pollution contral réceiiﬂ'és to dchieve the terms and cona‘i‘ii':iénsm#th@ dan'é'ent.

The issug of this Consent does not cover. any property rlght In either real or,‘personai

b!lutmn equ;pments

The applicant shall kgep the premises, of the indus

valves and stac s e 'pruof “The. alr palEutmn
control equipmerits, [Dcatmn mspeatmn chambers sampimg ]:uart hﬁ!es sha 1] be made easlly

accessible at all ’tln‘"iL

prominent place for perusal of
the Inspecting ‘officers o this: EBoard. : AT P r aahe i
An mspemlon book Si‘m!l be opened and made a\faﬂab! thaﬁaaré’SOfﬁcersdurJng the;r
isit t{: the fackory. e ‘

If‘ due'to gny tachnologzﬁal :mprovements or: otherwn "”’":;s Bﬂa' d‘ :s of cpm;on that aJI er

shall be bound ta camply with thi conditi 550 vanad

The applicant, his/fier/their leg gal h.é|rsfrepresentatwes ar asg 1gne*'6;“s‘“"$hall }‘J‘avé" ng claim
whatsosvel to the continuation or renewal of this: Consent aﬁ:er the exptry af-the geriod of
this Consenl. _ . ‘
The Board reserves the :r:ght to review; impose. addrtjonai condltmr‘ss t:sr candxtxons, remke\
change-or alter the: Lerms and conditions of thIS Consent,

il imental Engmeer
amn! I';Jadu Pt}[[utwn ‘Control Board
Tlmnelve[l

POLLUTION PREVENTION PAYS
sisb grimn anisonss! Upd grie arbabks !



